
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

(PRINCIPAL BENCH) 

Appeal No. 48 of 2024 

In the matter of 

M/s Bahadurke Textile and Knitwear Association, 15 MLD CETP, Ludhiana 

— Applicant 

Vis 

Punjab Pollution Control Board & Ors. 

beccee Respondents 

Reply of Er. Gurmit Singh, Environmental Engineer, Regional Office-3, 
Ludhiana on behalf of respondent Punjab Pollution Control Board. 

RESPECTFULLY SHOWETH 

1) That the subject cited appeal has been filed by the Bahadurke Textile and 
Knitwear Association, 15 MLD CETP, Ludhiana through its director Mr. Rajnish aid 

Gupta before the Hon'ble National Green Tribunal against the orders dated 
26.09.2024 issued by the Punjab Pollution Control Board vide which directions 
u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 have been 

issued to the Bahadurke Textile and Knitwear Association, 15 MLD CETP,
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2) 

3) 

-2- 

Ludhiana for meeting with the prescribed discharge standards and to stop the 

discharge of effluent from the CETP 15 MLD into Buddha Nallah. 

That, briefly submitted initially M/s Punjab Dyers Association (PDA), Ludhiana 

posal to set up a Common Effluent Treatment Plant (CETP) 

Tajpur Road, Ludhiana to cater to the 

of Ludhiana which were 

(ETPs) 

had envisaged a pro 

of 117 MLD capacity at Jamalpur-Awana, 

dyeing / textile industries located within M.C, limit 

discharging treated effluent from their captive Effluent Treatment Plants 

into the municipal sewer. 

That initially the treated effluent of the CETP was proposed to be discharged 

onto land for irrigation with the assistance of the Government. A series of 

meetings were held with the stakeholder departments including Central 

Pollution Control Board, Punjab Pollution Control Board, Municipal Corporation 

Ludhiana, Department of Irrigation (now the Department of Water Resources), 

Department of Industries & Commerce, Punjab Agricultural University and 

representatives of Punjab Dyers Association, Ludhiana to finalize the standards 

to be fixed for discharge of treated effluent from CETP onto land for irrigation. 

In one such meeting held under the Chairmanship of Prof. S.P. Gautam, the 

then Chairman of the Central Pollution Control Board on 25/11/2010 at New 

Delhi. After deliberations and discussions with the stakeholder departments, 

the following standards were decided to be fixed at the out let of the 117 MLD 

CETP. 

(Sr.No. | Parameters Concentration in mg/l | Parameters Concentration in mg/! | 
| except pH, SAR, RSC & Bio-assay _ except pH, SAR, RSC & Bio-assay _| 

1 pH 6.5-8.5 a 

2. | TSS 7 — — 

3. | BOD (3 Days at 27°C) 10 © - 

4. COD 50 | 

5. | TDS 2100 
6. | Oil & Grease Nil - | 

7, | Total Chromium Nil | 

8) Phenolic Compounds Nil | 

[ 9. | Sulfide 001 — 

10. | Bio-assay 90% survival of fish after 96 hours 

| ae | of 100% effluent. | 
11. SAR 7 

: 12. | RSC (meg/litre) <j | 
| ESS 
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4) 

However, considering side effects of some Parameters for usage as irrigation, it was decided that the following parameters of SAR, EC and RSC shall be maintained after mixing of treated wastewater from the CETP and treated domestic wastewater of STPs of Ludhiana and Municipal Corporation, Ludhiana shall ensure that €nough dilution is made available through treated domestic wastewater So that the values of thea bove parameters as mentioned below are achieved: 

Sr.No. Parameter. == |e + __| Sodium absorption ratio (SaR)—=SCSSCS __2 | Electrical Conductivity (Ec) uSjem gpg ___3.__[ Residual Sodium Carbonate (RsC] meq/itte 7) ys 
Thus, achievement of standard by way of dilution of CETP treated 

water by mixing STP treated water was allowed to the extent of the above 03 
Parameters namely Sodium absorption ratio (SAR), Electrical Conductivity (EC) 
& Residual Sodium Carbonate (RSC). A copy of the minutes of the meeting 
dated 25.11.2010 chaired by the then Chairman of CPCB is enclosed as 
Annexure-A. 

That it is relevant to mention here that at the initial stage, the Ministry of 
Environment and Forests, Government of India had granted ‘Environmental 
Clearance’ for the establishment of CETP Plant of capacity 117 MLD at 
Jamalpur, Ludhiana for use of treated wastewater for irrigation in an area of 
80,000 acres of land, however, due to certain Practical difficulties in the 
construction of Dedicated Conveyance System for one single CETP, it was 
proposed to split the 117 MLD CETP project at Tajpur Road, Ludhiana into two 

CETPs of SO MLD and 40 MLD capacity for cluster of dyeing industries at Tajpur De 
Road and Focal Point, Ludhiana respectively. Thus, three clusters of dyeing 

industries at Tajpur Road, Rahon Road and Focal Point were covered in the 

proposed CETP of 50 MLD and 40 MLD modules and one more CETP of 15 MLD 

Capacity for Bhadurke Road cluster of dyeing industries was proposed by 

Bahadurke Textile and Knitwear Association, 15 MLD CETP, Ludhiana location
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for which Separate Environmental Clearance was granted by MoEF&CC vide 

memo F.No. 10-119/2011-IA.III dated 08.12.2014 subject to the special 
condition that the Project proponent shall maintain Zero discharge. 

A copy of the Environmental Clearance granted by MoEF&CC is enclosed 
as Annexure-B. 

That the Special Purpose Vehicle (SPV) of the 15 MLD project had prepared a 
Detailed Project Report (DPR) based on stringent environmental standards. 
Cases of 40 MLD CETP of M/s Punjab Dyers Association (PDA), Focal Point 
Module, Ludhiana and 15 MLD CETP of Bahadur Ke Textiles and Knitwear 
Associations at Bahadur Ke Road, Ludhiana were appraised by the Appraisal 
Committee of the Government of India, Ministry of Environment, Forest and 
Climate Change on 03.03.2016 for the purpose of releasing the Grants-in-Aid 
for the installation of the said CETPs. The Appraisal Committee has 
recommended and approved the CETP proposal of M/s Bahadur Ke Textiles and 
Knitwear Associations at Bahadur Ke Road, Ludhiana with the following main 
and relevant aspects: 

a) Earlier, the proposal of CETP was based on Zero Liquid Discharge 
(ZLD) Technology was duly recommended and forwarded by 
Punjab Pollution Control Board (PPCB) for financial assistance for 
15 MLD CETP. But due to reluctance of Bankers for the 
disbursement of finance for 2LD, the proposal was reformulated/ 
recommended for financial assistance which is based on aerobic 
biological system for tertiary treatment in the Phase-I. The ZLD 

will be considered in Phase-II. 

b) The project proponent has indicated their intention to initiate the 
CETP based on conventional treatment system in Phase-I. They 

may adopt ZLD in the Phase-II for which they will apply to the 

MoEF&CC at a later stage as an up-gradation case. 

c) Member Secretary, Punjab State Pollution Contro! Board has 

confirmed that the Consent to Establish (CTE) has been issued by 

PPCB based on the ZLD.
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7) 
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d) The proponent informed the Committee that they have already 
got commitment from the State Government for assistance to the 
tune of 10 crores and requested GOI to provide financial 
assistance and Permission to initiate a non-ZLD based CETP in 
Phase-I and then upgrade to ZLD based CETP subject to support 
from the — financial institutions. However, the Committee 
recommended that the Association should submit a fresh proposal 
for Zero Liquid Discharge at a later stage so that the CETP is 
installed in a phased Manner. The CETP shall treat the effluents 
to meet the norms Prescribed for CETP. 

A copy of the Minutes of the Appraisal Committee Meeting on Common Effluent 
Treatment Plants (CETPs) held in the Ministry of Environment, Forest and 
Climate Change on 03.03.2016 was issued by the Government of India, 
MOEF&CC vide letter F.No. Q-15017/22/2014-cpw dated 18.03.2016 and copy 
of the same is attached as Annexure-C. 

That from the perusal of the Minutes of the Appraisal Committee Meeting dated 
03.03.2016, it is clear that the proposal of the Appellant Project Proponent with 
intention to initiate the CETP based on Conventional Treatment System in 
Phase-I was allowed subject to the adoption of ZLD in Phase-II for which the 
Project Proponent had to apply to the MOEF&CC at a later stage as an up- 
gradation case. 

That it is pertinent to mention here that the Hon'ble Supreme Court of India 
has considered the subject matter of setting up of CETPs and STEPs in Writ 
Petition (Civil) No. 375 of 2012 in the matter of Paryavaran Suraksha Samiti Vs. 
Union of India and vide judgement dated 22.02.2017 issued directions that the 
setting up of ‘Common Effluent Treatment Plants’ should be taken up as an 
urgent mission. CETPs which are already under implementation should be 
completed within the time lines already postulated. CETPs which are yet to be 

setup, concerned State Governments/Union Territories shall complete the same 

within three years. The State Pollution Control Boards were issued directions to 

ensure setting up of functional Common Effluent Treatment Plants within the 

time lines mentioned above.
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9) 
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11) 
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That considering the above-mentioned facts and the directions issued by the 
Hon'ble Supreme Court of India in Writ Petition (Civil) No. 375 of 2012 titled as 

Paryavaran Suraksha Samiti and another v/s Union of India and Others, the 
Punjab Pollution Control Board has facilitated the setting up of the Common 
Effluent Treatment Plants of 40 MLD, 50 MLD and 15 MLD at Ludhiana and 
carried out sincere efforts so as to ensure that the Common Effluent Treatment 

Plant are made operational at the earliest. 

That further it is submitted that the Government of Punjab has issued directions 
dated 10.10.2019 for abatement of pollution in Buddha Nallah wherein amongst 
other directions, one of the directions issued was that " all CETPs are to be 
made operational as per time schedule given in the action plan failing which 
PPCB shall take action against the industry including levying of Environmental 
Compensation". The CETP of 15 MLD capacity at Bahadurke Road, Ludhiana 
was accordingly setup and inaugurated in July 2020. 

That before the establishment of the Common Effluent Treatment Plants, the 
effluent from dyeing and textile industrial units was being discharged after 
treatment through Captive Effluent Treatment Plants (ETPs) into the sewer 
system, ultimately leading to Buddha Nallah and the said treatment plants were 
operated by non-technical personnel. The CETPs were aimed to provide a 
technically efficient, single-point treatment solution for industrial effluent and 
were designed, installed and operated by the reputed companies namely L&T 
Constructions Ltd (40 MLD CETP), M/S Triveni Engineering and Industries Ltd 

(50 MLD CETP) and M/S Saurabh Construction Pvt. Ltd. (15 MLD CETP). The 

establishment of CETPs in Ludhiana for the treatment of wastewater of textile 

and dyeing industries thus lead to the achievement of twin objectives relating 

to the diversion and separation of industrial effluent from the Sewage 

Treatment Plants (STPs), enhancing the functioning of the STPs coupled with 

quality treatment of industrial effluent of Dyeing and Textile Units. 

That due to the commissioning of the first phase of the CETP of 15 MLD capacity 

and also considering the urgent commissioning of the said CETP, the Board has 

granted fresh ‘Consent to Operate’ by temporarily allowing discharge of treated
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trade effluent into Buddha Nallah with additional condition that the SPV shall 
comply with all the terms and conditions imposed by Appraisal Committee of 
MOoEF&CC in meeting dated 18.03.2016. A copy of ‘Consent to Operate’ dated 
10.09.2020 granted to the Bahadurke Textile and Knitwear Association, 15 MLD 
CETP is enclosed as Annexure-D 

12) That the CETP is yet to achieve the stringent standards Proposed in the DPR of the CETP submitted at the time of appraising their project for financial assistance by the MoEF&CC, Government of India and has also not submitted any Proposal for ZLD for 2nd Phase as per decisions of the meeting dated 18.03.2016 of Appraisal Committee of MoEF&CC. The CETP has also failed to achieve the standards Prescribed by MoEF&CC for discharge of effluent from textile units into inland surface water bodies with respect to one Parameter. The CETP has not been able to achieve the FDS/TDS parameter of 2 100 mg/l 
as prescribed by MoEF&CC. 

13) That it is relevant to mention here that the Central Pollution Control Board 
(CPCB) had visited CETPs of Ludhiana on 22.04.2024 & 23.04.2024. Gist of the 
deficiencies observed by the CPCB team is as under: 

a) The analysis results of sample collected from CETP outlet reveals that 
BOD: 243 mg/l, COD: 587 mg/l, Chloride: 1904 and Sulphide: 16 mg/I 
exceeds the notified effluent discharge standards for CETP. Remaining 
monitored parameters were found within the prescribed standards. 

b) Sample analysis results collected reveals that the biomass concentration 
in the SBR basins MLSS 2639 mg/l (against the designed value of 4840 
mg/l) MLVSS 1179 mg/l (against the designed value of 3832mg/l) were 
respectively. The MLSS and MLVSS were found less against designed -}e 
range which indicates poor operation of the SBR. 

c) The CETP has installed Online Continuous Effluent Monitoring System 
(OCEMS) at the final outlet of treated effluent for the parameters pH, 
TSS, COD, BOD with connectivity to PPCB & CPCB servers. During the 

visit, the OCEMS was found operational and variation in OCEMS reading
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compared with monitored results was also reported which indicates the 
improper working/validation/calibration of OCEMS system. 

d) As per EC issued by MoEF & CC dated 08.12.2014, the CETP is to be 
established as per ZLD system. However, treated effluent of CETP is 
discharged into Budha Nallah through underground pipeline. The Buddha 
Nallah is ultimately meeting into River Sutlej. 

That the Central Pollution Control Board had issued directions dated 12.08.2024 
u/s 18 (1) (b) of the Water (Prevention & Control of Pollution) Act, 1974 to the 
Punjab Pollution Control Board to stop discharging of treated effluent into Buddha Nallah from 15 MLD CETP due to non-compliance of EC conditions and due to non-achievement of results in monitoring carried out by CPCB. The CPCB 
had asked the Board to submit Action Taken Report in the matte r. A copy of directions dated 12.08.2024 issued by CPCB is enclosed as Annex ure-E. 

That having been bound by the directions issued by the Central Pollution 
Control Board, the Punjab Pollution Control Board has issued directions u/s 33- 
A of the Water (Prevention & Control of Pollution) Act, 1974 to the Bahadurke 
Textile and Knitwear Association, 15 MLD, Ludhiana as under: 

A. That, the SPV shall meet with the prescribed discharge standards and 
to comply with the disposal conditions mentioned in the Environmental 
Clearance granted by the Ministry of Environment, Forest and Climate 
Change dated 03.05.2013. 

B. That, the SPV shall immediately stop the discharge of effluent from the 
CETP of 15 MLD capacity into Buddha Nallah or any other surface water 
body. 

A copy of directions dated 25.09.2024 issued by PPCB is enclosed as 
Annexure-F. 

That it is pertinent to mention here that the Board had issued directions dated 
25/26.09.2024 under section 33-A of the Water (Prevention and Control of 
Pollution) Act, 1974 to all the CETPs in pursuance to the directions issued by 

the Central Pollution Control Board under section 18 (1) (b) of the Water 

(Prevention and Control of Pollution) Act, 1974. Aggrieved by the directions
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issued by the Board, the CETPs of 50 MLD and 40 MLD have filed appeal no. 

40 of 2024 and Appeal no. 41 of 2024 respectively against the directions dated 
25.09.2024/26.09.2024 of the Punjab Pollution Control Board before the 
Hon'ble National Green Tribunal. The Hon’ble Tribunal vide Order dated 
04.12.2024 has issued directions that no coercive steps shall be taken against 
the 50 MLD CETP and 40 MLD CETP subject to the compliance of Environmental 
norms and the case was adjourned to 20.03.2025. 

17) That the appellant herein has also filed an appeal against the directions dated 
25.09.2024 issued by the Board before this Hon'ble Tribunal. Considering the 
Appeal No. 48 of 2024 filed by the CETP of 15 MLD capacity and also the 
Intervention Application filed by Public Action Committee, the Hon'ble National 
Green Tribunal was pleased to prepone the date of hearing in all the cases from 
20.03.2025 to 23.12.2024. After consideration of the matter, the Hon'ble 
National Green Tribunal while hearing the appeal cases of 50 MLD CETP, 40 
MLD CETP and 15 MLD CETP had directed the respondent Board vide Order 
dated 23.12.2024 to file reply to the said appeals with the direction that no 
coercive action shall be taken against the said CETPs subject to the compliance 
of environmental norms. 

18) That it is relevant to mention here that though the Punjab Pollution Control 

Board having been bound by the directions of the Central Pollution Control 

Board given under section 18 (1) (b) of the Water (Prevention & Control of 

Pollution) Act, 1974 had issued further directions to the Appellant CETP of 15 

MLD capacity not to discharge any treated effluent into Buddha Nallah, but the 
issuance of such directions is not a permanent solution to the problem existing 

at the moment. At present, Ludhiana City has been declared as Critically 

Polluted Area by the Central Pollution Control Board and in the given at 

circumstances, the matter falls under the preview of the Central Pollution 

Control Board to suggest the alternate method for discharge of treated trade 

effluent of the Common Effluent Treatment Plant other than the discharge of 

treated effluent into the Buddha Nallah. 

19) That it is pertinent to mention here that the CETP of 15 MLD capacity during 

the hearing before the Competent Authority of the Board has disclosed that the
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CETP has approached the MoEF&CC, Government of India for annulling the 
condition in the Environmental Clearance that the Project Proponent shall 
maintain zero discharge and to allow the CETP to discharge treated effluent as 
per MoEF&CC standards. The case was considered by the EAC-II of the 
MoEF&CC in its meeting held on 17.12.2024 but the case was deferred to seek 
Clarification from the policy section of the MoEF&CC with regard to the 
amendment in the conditions of earlier granted Environmental Clearance since 
as of now the CETP of textile/dyeing units are not covered under the ambit of 
EIA notification in light of the notification dated 19.12.2024. With respect to 
the allowing of discharge of treated water into Buddha Nallah, the committee 
Of MoEF&CC during the above meeting held on 17.12.2024 observed that the 
instant project lies in CPA-Ludhiana and in CEPI SCORE, the component of 
water is higher, accordingly technicality for giving such relaxation for discharge 
of treated water may be obtained from Central Pollution Control Board by the 
project proponent. 

It is further pertinent to mention here that a similar matter relating to the issue 
of discharge of effluent through sewer by the dyeing units in Buddha Nallah in 
the State of Punjab is under consideration of the Hon'ble Tribunal in Original 
Application No. 225 of 2022 titled as Nitin Dhiman V/s State of Punjab and 
Others. The case is Original Application No. 225 of 2022 is being heard by the 
Hon'ble Tribunal with Original Application No, 546 of 2024 in which the Hon'ble 
Tribunal has taken suo-moto cognizance on the basis of a news item titled 
"Ludhiana PPCB report flags 54 dyeing units in Buddha Nullah's catchment" 
appearing in the Hindustan Times dated 25.4.2024. After consideration of the 

matter, the Hon'ble Tribunal was pleased to pass an Order dated 27.11.2024 
in the said cases with direction to the Central Pollution Control Board to file 

compliance report disclosing the performance of the CETPs and required actions 

to be taken by issuing necessary directions under the Water (Prevention & 

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 

1981 or under section 5 of the Environment (Protection) Act, 1986. In order to 

make compliance of the directions of the Hon'ble National Green Tribunal, the 

Central Pollution Control Board has carried out performance analysis of all the
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CETPs of 50 MLD, 40 MLD and 15 MLD at Ludhiana and the report of the Central 
Pollution Control Board is awaited. The above cases (O.A. No. 225 of 2022 and 
O.A. No. 546 of 2024) are listed for hearing before this Hon'ble Tribunal on 
20.03.2025, 

21) That the above reply of relevant facts is hereby submitted for kind consideration 
and appropriate orders of this Hon'ble Tribunal. 

Submitted by 

ers 
18-02-9015 (Gurmit Singh) 

Environmental Engineer, 
Punjab Pollution Control Board 
Regional Office-3, Ludhiana 

IRl or 

Date: 

Place; Ludi ana 

(On behalf of Punjab Pollution Control Board) 
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A YMG DCwne — |F) 

ta The tie b Conserynythes af Goal 
Wiipab Chawhipanh 

15 Sh Ashok Kinnear Mil ve, 

Managing Director 

Punjab Dyers Assoclatian, budhiana 

The Managing Bireetor, 

H&E S water ttd,, 
AG, Navin's Presiclien, 

103-Nelson Manickar: Road, Aminjikarai, 
Chennai-000029, 

17. 5h, Harsh Bhanwala 

Senior Vice President IL&FS Water | tl, 

Jaipur 

Memo No: Tech/CETh-Dyeing/| DH /Mte/2010/ @ na ee a) 

Dated: py yye 

Subject: Minutes of the meeting organizes with Pref$.P.Gautam, Chairman, 

Central Pollution Control Spard om 25-11-2010 at 71.00 a.m. at 

Panvess Ahawan, Past Arjun Magar, Mew Delhi tacsart aut the issue 

reearding fixing up of the values of parameters namely Sodium 

Abeurption Ratio (SAR), Electra: Consductivity (EC) & Residual 

Sodium Carbonate (FSC) for disch eaf treated wastewater of CETP 

of dyeing industries ef Ludhiana fer irritation ourpoase, 

Please fine encloser herewil a capy of minutes of the mecting 

arpanized vith Prol.4.P.Gautam. Chairman, Central Pollution Control Board on 

25-11-2010 at 11.60 am at Panvesh Bhawan, fasi Arjun Nagar, New Delhi te 

sori cut the issue regarding fising up of the values of parameters namely Sodium 

Absorption Ratio (SAR), Elretrie Consructiviiy (EC) & Residual Sodium 

Carhanate (KSC) lor discharge 07 treated wastewater of CET? of dyeing industries 

of Ludhiana for irrigation purbose, same fs sent to you for Informration-and 

aecessary aclion please I? ) 

Raed 
Officer on Special Duty 

Far Additional Secretary-cum-Direclor 

of Inclustries &Commerce, Punjab, 

Endst.de. Tech/CETP-Dyaing/LeA Mite /2010/ Nated: 

A copy of above is forwarded to the folowing for information and 

necessary action please. 

1. The 8S te PSCM for the kind information of worthy Principal Secretary 

to Hon'ble Chief Minister, Punjab 

tho PS/PSIC for information of worthy Principal Secretary Industries % 

Canimerce, Punjab, Chandigarh. 

3. The Membe: Secretary, Cantral Pollution Control Board,Parivesh 

Bhawan, East Arjun Magar, Nearkerkar Duma Court Comnlex,New 

hethi 

| 
sar Gm er 
> 

Officer on Special Outy 

Por Additional Secretary-cum-Director 

ol industries &f amimeree, Purgah
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Arnezurse —A 

“nutes of the meeting organized with Prof O00) Gaukam, Chairman, 
Cantral Pollution Control Board, on 25/11/2010 at 11.00 a.m, in his 

office at Parivesh Bhawan, East Arjun Nagar, New Delhi te sort out the 
issue regarding fixing up of the values of parameters namely Sodium: 
Absorption Ratio (SAR), Electric Conductivity (FC) & Residual Sodium 
Carbonate (RSC) for discharge of treated wastewater of CETE of dyeing 

industcies af Ludhiana for irrigation purposes. 

Following were present: 

i ah. 3.5. Channy, Principal Secretary io Goyk at Poyah depth. of Tneuistrieas 2 
Commerce, Chandigarh 

Si is haymotra, Member Secretary, Ceriral Gniutian Control Beard. New ak, ectral Paituhon Co 

+ Ut, Babu Rami, Member Secretary, Punjab Pollution Cantril Board, Patiala 
“0 sh, Vinod Chaudhary, Chief Engineer (Mrainane). Punjab 

Me RP Choudhary, Sr. Soil Chemist, Punjab Agricultural University, Ludhiana 

och. SR. Singh, OSD, pacer of Industries #& Commerce, Punjab, 
chardigarh. 

Aa Sh; VP. Singh, Superirtending Engineer, (G @ A! Municipal Corperation, 
WUC ara 

Alla, mavaecutive Enginges Sidhwarn Canai  avision, Ludhiana 

Majithia SEE, Puniab Pollution Cantral Board, Zonal Gffice-2, 

J. Sh. Harsh Bhanwala, Sr. Vice President, M/s IL & ES W 
't. Sn. Sudhir Mathur, » Manager, M/s IL & FS W 

ar Ltd, Jair 

er Ltd, Jaipur 

Managing Director, Puniah Syers Asst Aye"s ASS seins 

mumar Jindal, Secretary, Punjab Pye Association, Ludhiana 

AP Foe oulsel, Or, Babu Ram, Member Secretary, Pun o Palluiion Contial Board 

aporiced that eanier, Puniah Pollution Control Board in canst i : i emo Cepera] 

tom Cormnal Board on 26/11/2009 had prescribed thea fo 

the aunt af CETP: 

fowing standarius be 

) Concentration (ma/fie “ak ot, SAL 

- — ae Blo-assayp 

Tot 6.5-8.5 

2, TSS 20 

"3 | BOD (3 DAYS AT 27°C). j 10 

Tcop 50 

5. ys - | 2109 
| 

Ol & Grease | Nil 

iF, ; Tatal Chromium Mil 

a. ' Phonoke Cornpounds | Nil 

an 5 Sullide oe i OO 0.01 ‘ - ' 

hi bin-assay j fy epipoivat ef finn afier 9G Lous ay! 

| 160% Ma chien, 

if 1 Sodium Absorntion fata 4 

SALA} 

Paue - be of (& 
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Pryranesctrne -f 

He cdded that Punjab Dyers Association (PDA), Ludhiana vicle its office letter na. 

22/PDAICETP LDH dated 23/922010 informed thal ihe value of SAR is more 

stringent than required for irrigation and it will have huge impact on the treairient 

technelogy and in order to attain this value of 3. much expensive equipments/ 

Geatnent systems are required to he installecl Thus, the revised standards as 

prescribed for general standards for discharge into in land surface water/ discharge 

of irrigation may be fixed at the outler of CETP. The matter was also discussed by 

POA in the meeting held under the Chairmanship of Principal Secretary to Hon’ble 

Chief Minister, Punjab on 27/19/2010 at 5.00 p.m., wherein, the issuc regarding 

relaxation of value of SAR in 18 was alse raised by Sh. Harsh Bhanwala, Senior 

Vide Presicient, M/s [L & FS Water Ltd. However, in the meeting, it was apprised 
‘hat the value of SAR must be maintained 3 because no treated water having SAR 

‘ole thar 3 can be ailawed to discharge Into Budha Nallah further leading to River 
Sutle) whose water is used for irrigation and drinking purposes in the South- 

Western District of State of Punjab. Therefore, in the said meeting, it was decide! 

that Hon'ble Chief Minister, Punjab shall hold a meeting with Chairman, Central 
Pollution Control Board in this regard very shortly, where the issue of SAR shall be 

discussed. Accordingly, Hon'ble Chief Minister, Punjab convened a meeting on 
7/11/2910 with Chairman, Central Pollution Control Board with regard to setting of 

CETP by PDA. In the said meeting, it was decided that another meeting may be 

convencd Witty expert of PAU, Ludhiang on 10/11/2010 under the Chairmanship of 

Hon'ble Chief Minister, Punjal as the Chairmen, Cental Pollutian Control ai 

cesired to know @ report of Agricultrual Department on the issue that for how long 

the sail can ye irrigated with the discharae water coming oul from the CETP. 

Thus, during the meeting held on 10/11/2010 under the Chairmanship of Hon'ble 

Chief Minister, Punjab, Dr, O.P. Chaudhary, an expert in water quality From Punjab 

Agricullural University, Ludhiana informed that the standard for SAR fixed as 3 is 

acceptable value in view of end use cf lreated wastewater on te land for irrigation 

for about 50 years and also its discharge into River Sutle}, He further opined that 

the TDS parameter may be replaced with Electrical Conductivity (EC) to be 

equivalent to 2000 pS/ cin for making the water useable for irrigation, He further 

acded that one more parameter namely Residual Sodium Carbonate (RSC) to 

assess the alkalinity hazard of the effluent may also be introduced, the limit of 

which mey be 2.5 meqjiitre. He further felt that the limit of irrigable land 

measuring 40,900 acies in catchment area of River Sutlej, can be doubied for 

wheal cren, During the said meeting it was informed by Sh, Amariit Singh Pulte, 

Chief Engineer (Canals), that they have qot adequace land = measuring 

epproxmalnly 60,900 acios which tndude 18009 seres in the upstream of Budha 

Nallah and 22000 acres. in calchment area besides 40,000 acres elreedy available 

foriimigation. Bul oxcess thasued effluent during no demand period particulariv i 
Powe 6 nl Ps
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wheat season would be released into GR distributary and would be sufficiently 

diluted for irrigation purpose. After detailed deliberations following decisions were 

laken:- 

hs Department of Industries and Commerce shall go ahead for finalization 

of DPR by Project Management Consultant (PMC) and further 

implementation of the project. 

2, PAL anci PPCB shall collect and analyze the dyeing effluent sampies for 

studying the value of SAR, EC, ancl RSC parameters and shall submit its 

report within one week, In this regard PAU, PPCB and Irrigation 

Department shall sit together and work out the modalities of dilution of 

treated waste water and adequacy of land available in the command 

area in view of the standards fixed above for utilizing the treated 

wastewater for irrigation as we!l as for its release (if any) into River 

Sutlej during monsoon season. 

Accordinaly, Punjab Pollution Control Board and Punjab Agriculturai 

University, Ludhiana have collected the effluent samples of 32 industries on 

12/11/2010 and their analysis results in terms of SAR, EC and RSC are as under: 

“Sr. Name and) Industri |Type of|Colour | — Parameters Tested 
(no. Address of | al |sample | of the | 

_ the | process coilecte | sample peice) san | gc | RSC 

Industry | a l $ dish. | | (uS/cm) | (ma/t} 

a en (Es ne: ee 2’) (Ree Sere 
Py) | Mjs Modern | Dyeing of | un- ‘light ) 190 i184) 1418 | 2 | 

| Processors, acrylic ‘treated | blue | | | i 

) 24-A, | yeraf | | | | j i 

i industiral poiyester | | | 

; Area-A | | i | 

) (Extn a ee) en |e _} 

eee hee TG of | un- [Light [250 | 1.64 1409 | 3.5 = fe 

| Scientific l acrylic | treated =| green | \ i | 

' Dyers, 16-A, | | | ' | 

| ! Industrial | | | | | | 

| | Area, ' | H | f | 

| (Extn), | | i | | | 
Ludhiana dk. 

(3 [M/s | Cotton/ | un- ‘Violet | $00) 135.54 16710 | 36.5 
{ | Sunshine PC | treater! | | | | 

| Dyeing Pvt. | | | } | 

‘Ltd, 261-A, | } | 
Industrial | { 

| Area-A, | ! | | 
| Ludhiana \ i coeeenstlers 

Sos oRPPG lun jlgae | 4500 HA 4520 1B 
| Processors, cotton = treated) =| vio'et 

jm | | 
| 

ae eee ak. ntl [| le 
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5. | M/s 

Annescune- A 

848/11, 
| Industrial 
Area-A, | 

_ ludhiana ( | 

Acrylic/ un! 
| Rajneesh — | wool | Weated 
Dyeing | 

| House, 17-6, | | 
; industrial | | 

| 

| 

Light 
blue 

| Area-A 

(Extn), t | 
Ludhians 

6. M/s) Madan Acrylic 
Dyeing and | yarn/ \ treated 

Finishing ‘polyester | 
' Factory, ' | 
Textile | | 

| Colony, 
Ludhiana 

= Aver. age 

\ 'Industrial | 

_—jAreaA | | 

Derk 
| black 

“| Abet- 

Average ey 

| | Industirat | | 
7 | Area-A | | 

lexcluding | | 
' Sunshine | 
Industry | 

' mentioned | | 
,as at Sr. | | | 

| | ne. 2 | | 

Tt weighted 

_ average 

| fils 

! Dyeing 

| House i 
| Geeta | | | 

| Nagar, | | 

| Tajeur Road, | —, al 

~ [M/s KB. | Acrylic | ae 

" Dyeing, 
| Geeta 
| Nagar, 
Tajpur Road, | | 

| i budhiena | | 
19. | M/s R.S. | Acrylic } un- 

Dyeina, | yarn treated 
Geeta | 

| Nagar, 

\ Tajpur Road, 

Ludhiana : “a 
"10. | M/s Woolco | Acrylic 

4 

| 
| 
| 

une 
treated 

AK. “Acrylic 
pink 

| Brown cated | 

Light 
| Violet 

Pun Ir 

i Dyers, St. yar treated h violet 

: | no. 6, Geeta 

‘ Nagar, 

| Tajpur Road, 

jLuahiana __ 

Tals “ALR. Acrylic! Tun- 

| Dyeing and | polyester | treated 

a 

| Finishing | | 

Geete | Mill, 

Nagar, P| 

edeof 1b Vaiae 

| Slight 

“| Brownis | 

| { 

100 | 12.56 | 3800 | 25 

| | 
| 
i 

| 
| | 

a5 “Bis | oe as 
| | 

| 

| 

308 | 287 | 47.55 | 9,08. 

270 «7.332364 | 3.6 | 

| | 
| 1 
i ! 

| 
ee ee es 

8.22 | 2458 5.35 

a7e.—«202 BFS 

| | 
| | 

| | 
| 

100 | 1.56 1325 oa 05 ae 

200. 189°°~«4853 | 35 
| | 

| Hl 
i] | 

| | 

100 | 1.50 | 802 | 5 | 

| 

=—_ vo arene 

400 1.39 698 io H 

| } | 
| \ | j 

| | 
oe ee |
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| | Geeta 

Dyeing, | 

| | Nagar, 
| Tajpur Road, 

_—jtudhiana ___ 
Hs. [Ms Master 

| 

| 
| 

Art | 

| Processors, 

Mata Karam 

Tajpur Read, 

___ | Ludhiana 
| M/s JA 

Tajour Road, 

Kaur Colony, | 

GP. | Acrylic | 

Lovely | Acrylic/ 

i Industries, | 

Gio T 
garments 

polyester 

une 

treated 

un. 

treated 

un- 

treated 

| M/s 
{Amba Dye, 
| Tajpur Road, 

_, btudhiana 

“16. [M/s 

___| Ludhiana 
5. | 
| | 

i Jain Colony, 
j Tajpur Road, 

9. Wie Madhoie 
| Scientific 
| Overs, 

New | Acrylic 
| yarn 

NV.l Acrylic! fu 
\ | Processors, | nalyester 

117, Mahavir | PC 

i | 
4 a ee 
“Acrylic | 

| varn/ 

| polyester | 

Tim 

treated 

treated 

| Tajpur Road, | |: 
_ | Ludhiara_ 
MiB. | Mfs 

| Processors, 
| 

49, M/s 
| Dyeing, 

You 

| Taisur Road, | 

__| Ludhiana 
Average 

Tajour 

Road _ 
| Weighted 
| average _ 

Kaira | Acrylic | 

| Tajpur Road, | polyester 

Ludhiana oe 
ai Polyester ete 

| yarn/ 

| cofion 

utr 

treated 

treated 

20. | M/s 
| dyers 
| 
| Processurs 

| Ltd., 
| Road, 

| Ludhiana, 
; 21, | M/s 

| Malhotra 
} | Dyeing 

| | Works, 

Marvel | Polyester. 
and |/ cotton | 

| 

Rakion | 

| 
B.L. | Acrytic/ | 

| polyester | 

un- 
treated 

ne 

treated 

Grey 

| 

| 
| Grey 
| 

| 

| 
| 
| 
j Light 
, black 

| violet 
| 

Light 
pink. 

Tight 
| violet 

“Dark 

Brownis 

| | | 
es eer ee ——— 

| a 1000 

"120 

Pa
y 

in
i 

i=
) 

60 

“400 | 

| 

J 

| 600 

300 — 

0) 15.93 

or 

“5.75 | 4d 

Arme >On A 

962 °° 7 | 

2.30 

1 

370 | 4 

3690 8 

1035—~Ci 

324 

12.17 

412.06 0 4 

| Rahon Road, | | 
Ludhiana 1_ 

2. 1 M/s 
\ | Bhandari 

une | Cotton 
| lreated 

| Hosiery, 
_ Rahon Read, | 
; Ludhiana _ 3 
| Average \ | 
| Rahon 

_| Road 
Pane 

blue 

-f-0f Ih 

Light 400 

~ 567 _ 
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| Weighted | ~ 7 9,52- | 1883 13.38 
_ average oe | en eer 23. , M/s BM | Acrylic un jUoht , 350 | 250. 835 , 35 ° 

| Processors, treated | pink | | 
| Focai Point, | | \ | 
Phase-8, | i | | | 

po budhiana 
| 24. | M/s Ramal Acrylic | un- |Greyish | 600 5.69 | 1854 9 | 

Dyeing polyester | treated | | | \ I | 
House, Focal | mix | | | 
Paint, | | | 
Phase-S, | | | | | | | 

—tudhine : — 
25, -do- Acrvlic/ | une ‘light «600 «| «5.60 «1800 | 15.5 | 

polyester | treated blue | 
a ee A re | | | 
26. | M/s Rubby | Acrylic/ un- Light — ~~ 400° 7 1.33 840 6 =| 

Dyeing and | oolyester | treated grey 
Finishing | | 

| Mills, B-277- | 
A, Focal | 
Point, 
Phase-S, 

| 
Ludhiana | | 

229° 10rd 6.5 | 
| 

| | | 

Koh!! Textile treated grey 

' Industry, E- | 
664, Feral 

Peint Pa, 

| 
| 

| 

27 | M/s SK. Acrylic une | Dark 1386 

| 

Phasa-8 

polyester treated h 

| 

we 
uri- Yellowis | 600 | 146 | 1118 13 

| | | 

“TLight | 800 | 2.81. (9751 16.5 }- 

| Incustries treated grey | i } 

Ltd, Pict ns. | i | 

C-258, Foca! | | | 
Point, | 
Chase-5, | i 

ur dight «=, «350 | «1.80 | 72 6 

Phase-5, 

— dudhiane 
31 | M/s VE Acrylics 

| Scientific polyester treated | 

Dyers, Focal | 

Paint, 

Phase-8, | 

_ltudhiana | | 
2 M/s Dhawan | Aerylic/ ur- Dark 

Processors, | polyester  treeted grey | | 
E-670, Focal | | | | | 
Point, | | 
Prase-8, | | 

Ludhiana —————— a ee 
Average “agg | es | 1383 1 B78 

| Phhase-8, \ i | i 

- Focal — | 

754 tu
a)
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Annex Aa; — 

| | | | | f | - ee t | 383 | 1375 967 | | i | | | | 
_| 

: ' Point, 7 
Ludhiana | 

Wea een [Weighted 
' |average 

a
r
 

| | | 
| 

| . = sy vaca = eee “ 
| AVERAGE ofl | | 4.74 T4838 ' 7.18 | Total Samples | ‘ 

j | Excluding 
| Suns hine 
| Industry | | | | | | | | | Mentioned at Sr, | 

| no. : _— cn ee 

The above analysis results indicate that 6 effluent samples collected frorn Industrial Area-A had average discharge of 30a KLD, the values of SAR = 28.7, EC = 4755 bS/cm and RSC= 9.1 mea/litre, Effluent of the one industry namely M/s Sunshine Dyeing Pvt. Ltd, had abnormally high values of all the parameters (SAR=135, EC=16710, RSC = 36.5), Excluding these para meter the average of effluent from Industrial Area-a comes to SAR = 7.33, EC = 2364 and RSC = 3.6, 

Thirteen samples collected from Tajpur Road area had the average of discharge of 244 KLD, the values Of SAR = 3,92, EC = 1683 yS/cni and RSC= 5.8 Ineq/litre. 

Rahon Road effluents (3 samples) had average discharge af §67 KLD, the values of SAR = 8.2, EC = 1992 uS/ern and RSC= 9,2 meq/litre. 

Tan samples from Facal Point, Ludhiana had average discharge of 460 KLD, the values of SAP. = 3.68, EC = 1323 US/cm and RSC= 8,75 mea/litre. 

- Overall average of Results 

i) SAR = 474 

2) EC = 1538 yS/cem 

3) RSC = 7.2 mea/litre 

r Weighted Average Value of SAN 

Sr. | Name of Cluster. ~ | SAR Values of IL| SAR Values as ‘no. | 
| % FS Water Ltd. | per analysis of | | a Top | PPC and PAU | 

ji. | Industrial Area-a 61.27 8.23 | 
eee eee ara fe ee AE et er (2. TTajpur Road 6.13 57 | 
|e cee =n — beste meee 
133 | Rahon Road l 23.04 9.52 | ‘4, | Focal Point ~ oy 10.36 3.83, / a ~ Weighted average 17.36 5.460 
Se 

a et 
wre ne 
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Weighted Average of other parainecer as per acalysis of PPCB ancl 
PAU 

Sr. | Name of Cluster | FC (uS/em) | RSC (mexj/litre) | 
(Ao. | ! 

| Inclustrial Areas | 245 | 54 | 

? Tajour Road | 1456 5,84 = 

tahon Road : 1883) 12.38 

i. | Focal Point —_ 1375 | 9.67 _ 
{ —- _ ee 

j Weighted average 1593 8.11 
1 cee | 

Z Availability of dilution 

The wastewater of STP Bhattian, which is being presently discharged into River 

Sutle}, is required to be diverted back to Budha Nallah in order to have sufficient 

dilution. 

- Availability of land 

“otal land available for disposal as reported by CE (Canal) = 80,000 acres 

Be For paddy croos, about 40,009 acras is sufficient 

“wheat crops = 80,000 acres + excess effluent to be released into 48 

distributany 

3) Requirement of land during paday crops = 1500 acres/day 

= ANALYSIS RESULTS OF TREATED WASTEWATER OF STP BHATTIAN 
AND BALLOKE, LUDHIANA 

Si. Name Type of | Type of Colour | Paramaters Tested | : a 
o, | OF STP | Effluent | sample | of the 

| | collected | effluent Effluent | SAR/ EC “Rse | 

discharge | | (tS/em) | (me/L) | 
i ne | AKLD) | an 

1, | STP “Domestic | treated | almost | 111000 aE 5.14, 1867.5 «5 
| Bhattian, | effluent |* clear | | 
Ludhiana | : — es ee LL 

(2 |STP “| Domestic | treated Light 152000 2.43) i415 3 
| Balloke, | effiuent ! greyish 

| 
| | _(ludhiana| | 

The analysis results of the treated wastewater of STP Bhattian and Balloke reveal 
ihat there Is higher value of SAR in the treated sewage of STP Bhattian as 

compared fo STP Ballose, which may probably due to mixing of untreated 
industrial effluent into the domestic sewage. The parameters from STP Balloke 
‘eveal that the domestic effluent can sufficiently dilute the treated effiuent from 
CETP in terns of SAR and EC. 

Page -S-of [6 
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Or the basis of the above data, the estimates of the parameters after mixing un- 

treated industrial effluant (without CETP) anc Lreated domestic effluent (through 

STP) are: 

i) SAR = 4.0 

ii) EC = 1500 pS/cm 

ii) RSC = 5,0 meq/litre 

Thus, the standards proposed by PPCB and PAU, Ludhiana are achievable after 

treatment of the industrial effluent through CETP. 

The Member Secretary, PPCB further apprised that the said analysis results were 

discussed In the meeting taken by the Hon'ble Chief Minister, Punjab on 

16/11/2010, wherein, members of SPV contended that the analysis results given by 

M/s IL & FS indicated the value of SAR as 18 and as such, it will not be possible for 

the SPV to achieve the standard of SAR = 3 even with the level of dilution available 

from the leated sewage of STPs. The representative of M/s IL & FS, further 

expressed that in order to bring SAR = 3, expensive equipments like RO system is 

eguired to be installed which will not be economically viable for SPV. He requested 

we that the standard of SAR as proposed by PPCB as 7 at the outlet of CETP may be 

ralaxec, The detailed deliberation in the matter was made and it was decicied that 

a joint team consisting of officers of PPCB , PAU, M/s IL & ©S and PDA shall collect 

the composite sarnples of the raw effluent of dyeing industries and these may ve 

analyzed by PAU in the presence of representative of M/s JL & FS. 

the team consisting of officers of the said epariments jointiy 

the 

22/41/2010. The anaiysis results of these samples in terms of SAR, EC and RSC are 

Accordingly. 

conducted composite sampling of raw effluents on LB/L1/Z010 and 

yan as under: 

@ 5 Name & Address of | Type of | Dis, | Parameters i My 
/no | the Industry | Product | (KLD) | oe 4} 

| | (SAR | Fo | Rsc | 
ne so peeenerern es cere baer eee | IOIE...| 
| i Jain Uday Ind. (?)- | Polyester 7] 300 [25.11 | 4940 6 | 

“Baus 44 & 57,58 | Cotton | | | | 

|__| Focal Point, Phase-5 | | = te | 

Manaraj Processors, | Polyester 550 | 5.96 | 3300 | 0 

i C-39, Focal Point, | Cotton/ | | 

| | Phase-5 | Polyester | | | 

"3. | Sailopal Dyeing | Woolen 50 i047) 4320 | 0 
| Works, c-96, Focal | Yarn/ | | | 
| Point, Phase-5 | Fabric | | | | 

74. Sachi Processors (P) ‘(P) | Polyeste: | 704) j 42.63) 7900 | 15.5 

co | Ltd, 3-A, Focal Point, | Cutton/ | | ; 
| | Phase-' 5 | Aco ; | 

(5. Kudu Knit Process, C- “\Poiyester | 520 | 5.31 | 1558 > | 

Pave - 9 - ‘of if
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219, Focal Paint, | Cotton | Sp 
_ Phase-8 ‘ | ee (ees Ea 

4. P. V.M Enter pr is PS, ‘Polyester — | 400 | 7.22 2480 | 

| #342 D, Focal Point, | Cotton 
' Phase-8 | | ee | 

(7. | Ruby Dyeing & | Acrylic | 320 4.60 | 1598 0 
\ | Finishing Mills, D- ly Yarn{ 
' | 2774, Focal Point, | Polyester | 

| Phase-8 | | | 
| se nnn i ee ee 

8, | Dhawan Processors, | Acrylic 400 1.92 | 1015 | 0 
# E-670, Focal Point, | Yarn/ | 
Phase -8 Polyester | | 

9. | RP. Processors, _| Polyester | 40 20.09 | 4170 q | 
348/11 Ind. Area-'A’ | Cotton | 

10. | Pritam Scientific Acrylic yarn 250 2.30 | 1047 0 
Dyers, 6-A Ind. Area- | | | | 
a {| = er 
| 1. | Berry Scientific Actylic/ 85 | 2,05 1052 | 0 | 
| Dyers, Tajpur Road Polyester | 
| 12. | Maharaja Dyeing and | Polyester | 560 | 3.44 (1590 oO | 
| finishing Mills, Tajpur | | 

‘ Road i 

13. |New Amba Dyeing [Acrylic Yarn 577 | 2.22) 1125.) 0 
| Mahaveer Colony, | | | 

_,TajpurRoad | ae 
14, | Lovely Industries, | Acrylic/ | 246 2.19 | 986 | 1 

; Tajpur road Polyester | | | 

15. = Balek International, — | | Polyester). 1300 i704 > 2530 | 0 
| | Jawal Complex, | Cotton | | | | 
—_ | Tajpur Road : neers eee anne Seemann 

16. | Golden Processors, Polyester/ 200 | 4.49 | 858 | 2,5 | 
‘Vill Bhamian, Tajpur | Cotton | | | 

_, Road _| ees Oe eee 
117. | Prem International, Polyester 300 17.90 | 3630 5 

| Shiv Mandir Gali, | Cotton/ | | | | 
| Tajpur Road | oe | | 

crylic yarn | 

18. | Oriental xneb Pit, Poster” 557 | 3.70) S560 | 7 
H | Ltd, 278, Ind. Area-A, | Cotton | } | 

“{9. | Madan Dyeing | Polyester?) 507 ~~ *2.57 | 1069) 
| Finishing works, J-1, | Wool Top/ | | 
' Ind. Arga-'A' ' Acrylic yarn. | | 

t20."| Gian Chand Byaing | Polyester (37i | 2.66 | 26801 1 
| | Works Vill Bair, | Cotton | 

Rahon Road | | 

21. | Barkat Dyeing Works, | Polyester | 468 2.66 | 1340 | 0 | 
' seera Road, Vill. Fibre/ | — 

| | Meharban Acrylic yarn | | 

2. Pawan t Dyeing& Acrylic 414 | 14721 5730 | 2 = 
| fishing Mills, Vill Yarn/ | 
Bajra Polyester | 

| Catton/ | | 
| Catton | | { j ' 

Fibre | | 

Pope. IO-or 16
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| 27, 

28. 

ie 

30. M/s V.H. Scientific Acrylicy) 30 
Dyers, Focal Paint, polyester 

| Phase-8, Ludhiana | 

(31. | M/s Super Tex Dyed 
i | Processors, A-3, | Fabric, 
‘| Focal Point-5, | PC/Cotton 
/32.;M/sNavyug ———~*|sdByed | 
i Laminates, C-124, Polyester & 

| Focai Font, Phase-5 | Acrylic 

133, | M/s Gulab Dyeing, D- Dyed 
\ | 83, Focal Point, Fabrics, PC/ 

| Phase-5, Ludhiana. | Cotton andl 
! | Polyester 
i | 7 

Ea i M/s Shaan Dyeing — | Acrylic Yarn 
Company, Vill. Seera | 

' Rahon Road | 

'35, | M/s Marbel Dyers & | Polyester 
| | Processor (P) Ltd., | Cotton 

| Meharban (Rahon 
| | Road | 

36. [Mis GP. Dyeing, | Acrylic 
Geeta Nagar, Tajpur — yarn/ 

| Road, Ludhiana Polyester 
Yarn 

37. | [ie Anmol Dyeing, | Polyester 
| Geeta Nager, Tajpur | 
| Road, Ludhiana ‘ 

38. | M/s Yogita ita Coliection, | Polyester/ 

9. | 

. | M/s Rampal Scientific | acrylicy 
' Dyers 216, Industrial | polyester 
| | Area-A, Ludhiana yarn 

Ms Punjabi Dyeing, | ‘Cotton/ 
| Industrial Area- A, Polyester 
| Ludhiana | Cotton 

M/s Satyam Scientific i Acrylic 
| / Dyers, Industrial | 

| Area-A, Ludhiana 

M/s OM Processors, | Polyester | 300 
K-3, Textile Colony, Cotton 

| Industrial Area-A | 

M/s Deluxe Fabrics, Cotton / 
Focal Point, Phase- 6, | Polyester 

| Ludhiana Cotton 

[M/s Re Raghav Woolen _ | Acrylic/ 
Mills, Focal Point, | wool Top 
Phase- 6, Ludhiana 

‘M/s Golden BC} Cotton 
| Enterprises, Focal | 
| Point, Phase-6 

| 
ars 700 | 

| | 
| 

{500 | 16.27 389 
| 

| Tajpur Road | Cotton 
i it = —— 

| M/S N.V Processors, rs, | Palyester/ — 

_ lajpur Road, | Polyester 

Si 

fiae - 

ae 

he 

— 

a 

end 

0
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] ~~ | Ludhiana | Cotton | | | “i i 

| | | | 
, 40. | M/s Mahavir Dyeing | Cotton/ 300 | «24.98 | 4950 r 10 

| and Finishing Mills, Polyester 
| Tajpur Road, | | | 
Ludhiana | | 

oe ee) ener ran ee eS ert eT 
' 41, M/s Aman Processor, | Acrylic/ 100 Ly 847 1.5 

| Shiv Mandir Gali, . Polyester | 
Tajpur Road, | | 

42, M/s Sangam Dyeing | Acrylic) 
' House, Textile Polyester 
Colony, ind, Area-A | 

_ 5.36 | 1706 

| omnes a 

Averaged over the above results, the weighted values of 3 parameters are given 
below: 

) SAR = 11.0 

il) EC = 3031 pS/cm 

fi) REC = 2,7 mea/litre 

f Alter mixing of industrial effluent (117 MLD) without CETP and treated domestic 

eluent (239 MLD), the weighted average of the above 3 parameters shall be as 

unos. 

i) SAR = 5.25 

ii) EC = 1946 pS/em _* 

ii} RSC = 2.5 mea/litre | 
| 

—ah 
if the treated of STP Rnattian (ili MLD) is diverted to Budha Nallah, the value of 

the 3 parameters after mixing of industria! effluent (117 MLD) without CETP and 

treated domestic effluent (350 MID), the weighted average of the above 3 

4 * parameters shall be as under: 

eis ii SAR = 4.58 

i) EC = 1819 yS/em 

iW) RSC = 2.92 mea/litre 

It is further mentioned here that out of these 42 samples, there are 2 industries 

(Sr. no. 4 and 26), which ere havirig exceptionally high value of these parameters. 

If these industries are excluded for computing, the values the weighted average of 

the parameters are as under: 

i) SAR = 6.3 

ii) EC = 2597 wS/cm 

ii) RSC = 2.) mea/slitre 
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After mixing of industrial effluent (117 MLD) without CETP and treated domestic 

effluent (239 MLD), the weighted average of the above 3 parameters shall be as 

under: 

i) SAR = 4.36 

i) EC = 1803 yS/cm 

iil) RSC = 2.7 meq/litre 

If the treated of STP Bhattian (111 MLD) is diverted to Budha Nallah, the value of 

the 3 parameters after mixing of industrial effluent (117 MLD) without CETP and 

treated domestic effluent (350 MLD), the weighted average of the above 3 

parameters shall be as under: 

iv)SAR = 3.90 

v) EC = 1711 pS/cm 

vi) RSC = 2.77 meajlitre 

In view of the above, the following revised standards are proposed: 

| Sr. | “Parameters _ ; | Concentration in mg/l except pH, | 
» | No. | SAR, RSC & Bio-assay | 

fi. [pH 65-85 | 

a 
Ea | BOD (3 Days ‘at 27° Oo ae 0 _| 

| 4. | cod : 50 
a rs TT | ae ) 
r 6. |Ol&Grease To : Nil : \ 

IF [Total Chromium a Oo 

| 8. "Phendlc Compounds “Nil a ~ | 

; 5. [Sulfide “0.01 | . 
Ne : | ‘10. | Bio-assay a a 50% survival of fish after 96 hours of | 

| 100% effluent. 
L ii SAR - — peepee Ye 

\ [RSC (meq/litre) _ ye “ 7 

te — — Deere iat eee nee 

However, the following parameters as mentioned below shall be maintained after 

mixing of treated wastewater from the CETP and treated domestic wastewater of 

STPs of Ludhiana and Municipal Corporation, Ludhiana shall ensure that enough 

dilution through treated demestic wastewater is made available so that the values 

of SAR, EC and RSC as mentioned below is achieved at all the times: 

r. |Parameters | ~~~ Concentration 

Sl epee 
| Sodiurn absorption ratio (SAR) | 4:5 
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12. | Electrical “Conductivity (EC) | 2000 
| | ps/em ee 

(3. | Residual Sodium Carbonate 25 
| (RSC) meq/litre 

During the meeting, the Chairman, Central Pollution Control Board asked the 

representatives of M/s IL & FS Water Ltd., as to whether they have done the 

chemical analysis of all effluents and what simulation they have performed to have 

fingerprinting of analysis of all eftluents with them, Sh. Harsh Banwal, Senior Vice 

President, M/s IL & FS, Water Ltd. informed that they have carried out the 

simulation modeling for the analysis of all the effluents and stated that they are 

convinced with the analysis results of effluent samples(collected jointly by the team 

consisting of PAU, Ludhiana; Punjab Pollution Control Board; M/s IL & FS Water 

Ltd. ancl PDA, Ludhiana) analyzed by PAU, Ludhiana. Sh. Banwala further shared 

tnat they have calculated the value of SAR after dilution of untreated wastewater 

without the CETP and treated domestic wastewater which comes out to be 4.0. 

The Chairman, Central Pollution Control Boarcl asked Dr. O.P. Choudhary as to 

whether he is satisfied with the fixation of revised standards as proposed above for 

i.e, for SAR = 7, RSC = 3 meq/litre and TDS = 2100 mq/! at the outlet of CETP. Dr. 

O.P. Choudhary explained that the above standards are very well achievable at the 

gullet of the CETP keeping in view of the analysis of 42 composite samples carried 

out by the team. He stressed that the RSC which is more important parameter to 

be kept in mind for using effluent for agricultural purposes and it should not be 

greater than 2.5 meq/litre at the confluence point of the treated wastewater from 

CETP and treated domestic wastewater. Dr. O.P. Choudhary further suggested that 

some dyeirig industries processing cotton/ polyester cotton, which have 

“exceptionally higher SAR values (>25) in the raw effluent, should make 

appropriate changes in their chemicals and/ or processes so that the value of SAR 

shall not be high. In fact, some of their counterparts are processing cotten/ 

polyester cattan but have relatively lower values of SAR and EC in their raw 

effluents. 

The Principal Secretary to Govt. of Punjab, Deptt. of Industries & Commerce, 

Chandigarh submitted that the value of available land at Tajpur Road is already 

high and the Govt, cannot allow additional land for proposed CETP at Tajpur Road 

and therefore, the consultants shall give such a technology which may be sufficient 

enough to meet with the standards at the outlet of CETP. 

sh. Vivek Kumar Jindal, Secretary, Punjab Dyers Association, Ludhiana submitted 

that M/s TL & FS should recommend such a design for CETP, which should ve 
Pane -l4-ol
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capable to achieve the proposed CETP standards within the proposed cost cf 
setting up of CETP. Sh. Harsh Bhanwala, Senior Vice President, M/s IL & FS Water 
Ltd., submitted that they have no objection for fixation of value of TDS = 2100 mg/l, SAR = 7 and RSC = 3 meq/Iltre in addition to other parameters as prescribed at the oullet of CETP, The project management consultant (Sh. Harsh Bhanwala) further submitted that they are confident and will give proper design of CETP which shall meet with the outlet wastewater Quality standards at the outlet of CETP 45 proposed above, 

Sh. R.S. Walia, Executive Engineer, Sidhwan Canal Division, Ludhiana also submitted that they have adequate land measuring 80,000 acres which is sufficient to handle the volume of treated wastewater during paddy crop cultivation period. He further informed that excess effluent during no demand period particularly in m ‘ Heat season would be released into 6R distributary and would be sufficiently 
diluted for irrigation Purposes, 

After detailed Geliberations, it was decided in the meeting that the following 
standards are fixed for the treated effluents at the outlet of CETP: 
os Parameters | Concentration in mg/lexcept pH, | Oo. 

SAR, RSC & Bin-assay | ne BO | | \ PH | 6.5-8.5 
: | TSS rs i ae a | 

———__. 1 __ —e ——__- —___ nee —— + a i es ee an ay ee = | 3 BOD (3 Days at 27°C) | 10 — 
14, [CoD a a a “so 
is. [ts | rs) 
[6. iO1&Grease | OS™ “| aR eoeeri tens enn Ey eee eee ees | eee eee ne 
17. | Total Chromium Nil 
| rr te en erste earn ee ti tapes soem ane | 
18. | Phenolic Compounds | Nil | 

19, i. ee rn a ~] 
j 10. "| Blo-assay 90% survival of fish after 95 hours of | 
| 100% effluents 

ii.) SAR | 7 | 
112. | RSC (mea/litre) _ i | 

However, the following parameters as mentioned below shall be maintained after 

mixing of treated wastewater from the CETP and treated domestic wastewater of 

STPs of Ludhiana. The Municipal Corporation, Ludhiana shall ensure that enough 

dilution through treated domestic wastewater is always made available so that the 

yalues of SAR, EC and RSC as mentioned below is achieved at all the times. The 

said cornoration shall provide necessary laboratory facilities at the 

confluence point of treated domestic sewage and treated C&TP effluent 
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achievement of the parameters namely SAR, and RSC at all 
the times: 

‘Si. | Parameters rm Concentration {No. | flo GAN PJ ml | Sodium absorption ratio (SAR) 3.5 | |2 | Residual “Sodium Carbonate | ~~ pg ae a i (RSC) meq/litre a ae 
| 

However, the Electrical Conductivity (EC) shall be maintained 2,000 pS/cm 
as discussed earlier, 

The meeting ended with vote of thanks to the Chair. 
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F.No.10-119/2011-IA. III 

Government of [nclia 

Ministry of Environment, Forests & Climate Change 

(IA-II] Division) 

Indira Parvavaran Bhawan, 

Jor Bagh Road, 

New Delhi - 110 003 

Dated: &© Decembcr, 2014 

To 
The Chairman, 

M/s Bahadur Ke Textile & Knitwear Association Ltd. (BTIKAL), 
C/o Jain Shawls, Bahadur Ke Road, Industria! Zone, 
Ludhiana - 141 008, Punjab 

Subject: Establishment of Common Effluent Treatment Plant (CETP) of 
15 MLD at Bahadurke Road Dyeing Complex, Ludhiana, Punjab 
by M/s Bahadur Ke Textile & Knitwear Association Ltd. 
(BTKAL) - Environmental Clearance reg. 

Sir, 

This is with reference to your letter no Nil cdatecl 18.07.2012 and 
subsequent letter dated 19.05.2014 for environmental clearance on the above 
mentioned subject 

2. The Ministry of Environment, Forests & Climate Change has considered 
the application. It is noted that the proposal is for grant of Environmental 
Clearance lor Establishment of Common Effluent Treatment Plant (CETP) 
of 15 MLD at Bahadurke Road Dyeing Complex, Ludhiana, Punjab by M/s 
Bahadur Ke Textile & Knitwear Association Ltd. (BTKAL). The proposal 
was considered by the EAC in its mectings held on 16! 17 August, 2012 
and 30 June, 2014 — 24 July, 2014. The proponent has informed that: 

1. The project was accorded TOR vide letter no. F.No.10-119/2011-1A-ILI 
dated 12.03.2012. 

ii. The project involves establishment of Common Effluent Treatment Plant 
(CETP) of 15 MLD to collect, treat and dispose (ta achieve zero discharge 

- through treat, recover and reuse options) process effluent from 

industrial units of Bahadurke Road Dyeing Complex engaged in textile 
dycing, washing and printing processes al Bahadurke Road Industrial - 

Area, Dyeing Complex, Ludhiana, Punjab 

ii. It is proposed to establishment of CETP of 15 MLD alongwith biomass 

based captive co-generalion pewer plant of 1G MW (2° 5 MW) as well as 
60 MT/hour steam generation capacily. 

iv. The project location is within Bahadurke Road Dyeing Complex, 
Ludhiana, Punjab. 

v. Approximately 25 units (existing and proposed) have been identified as 
member units of the CETP. ; 

vi. The collected raw effluent will be treated through a sequence of unit 

aperalions including pre-treatment (screening, degritting, equalization), 

primary treatment [precipitation/coagulation, flocculation, and resulting 
hC Bahadurke Textile Mage 1 of 
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slide separition and dewatering ~ a hazardous waste), secondary 

Ireatiment (anacrobie stabilization of argamie matter present in’ the 
eHluent and separation and handling of secondary sludge), followed by 
feruiary treatment (through pressure depth multi-grade filters and 
achivated carbon adsorption), 

vin Tn order lo achieve zero discharge, the effluent will be conditioned 
(Whrough chlorination and dechlorination, followed by micron-filtration) 

and subjected to multi-stage membrane treatment (followed by three- 

slage reverse osmosis) wherein reject from cach stage will be sequentially 
subjected to next stage of treatment. 

vii, The permeate (purified accept) from each stage will be collected for reuse 
{lo be supplied back to the participating industries through piped 

network), The concentrated reject from final RO stage will be subjected 
to destruction (through forced thermal evaporation) in Multiple Effect 
Evaporator (MEE), 

Ix. The fresh water requirement will be 5 KLD and will be met from ground 

SOUTCEe 

x. The affluent treatment sludge will be around 15.9 MT per day to be dried 
on site and disposed as hazardous waste through State’s common TSDF 
facility 

x1. Boiler ash 15 MT per day to be disposed as soil conditioner (for 
agricultural acuvities! and landfill 

xu. The total land area is 15000 sq. mt. 
xii. The power requirement is 2500 KW and it is proposed to generate power 

about 10 MW using biomass. 

xiv. The boiler capacity is 150 tones per hour. Maximum fuel requirement 
will be f@ 15 MT/hour. The fuel handling system will be designed for a 
cupacity of 20 TPH. ; 

xv. ESP will be installed as air pollution control measure to the boiler. 
xvi, Solicl waste generated from the plant will be in form of boiler furnace ash 

j«@ 60 MT/Day) which will be sold out to brick manufacturers, Biological 

treatment sludge (@ 9 MT/day) will be disposed through its use as soil 
conditioner for agricultural area in the vicinity. 

xvii. Hazardous wastes will be generated in form of Primary treatment sludge 
fa ISMT/Day), Solids from MEE concentrate drying and used oil will be 
handled and disposed as per HWM Rules, 2008. 

xvill, The total project cost is Rs. 162 crores. 

xix. Wildlife issues: There is no environmental sensitive location like wildlife 
sanctuary / national park within the 10 km radius of the airport. 

xx. There is no court cases/violation pending with the project proponent. 
xxi, Public Hearing: The Committee exempted the conduct of Public hearing 

since the site is located within the Industrial Estate. 
xxi. The project is Category ‘B’ and since it is located in Ludhiana, a critically 

polluted area, it is treated as Category ‘A’ as per General Conditions of 
IIA, Notification, 2006. 

3. Nhe project was considered in the 115" EAC mecting held on 16 -17'h 
Aueust, 2012 and the Committee recommended the proposal for grant of 
environmental Clearance, however advised the proponent to submit the MoU 
between CETP and member units indicating the maximum quantity of effluent 
to be sent to the CHIP along with the quality and also the out let norms ‘to be 
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complied by CETP. The Project Proponent submitted the MoU document on 02.06.2014 i.e. afler approximately 2 years therelore the proposal was again referred to EAC for appraisal, 

4, The proposal was reconsidered by the Expert Appraisal Commitice (EAC) and recommended in its 135% EAC meeting held on 30! June, 20]4 — Qu July, 2014 for granting Environmental Clearance. The Ministry 0! Environment, Forests & Climate Change hereby accords Environmental Clearance for the above-mentioned Establishment of Common Effluent Treatment Plant (CETP) of 15 MLD at Bahadurke Road Dyeing Complex, Ludhiana, 

(BTKAL) 
Punjab by M/s Bahadur Ke Textile & Knitwear Association Ltd. under the provisions of the Environment linpact Assessment Notification, 2006 and amendments thereto and Circulars issued thercon and subject to the compliance of the following specific conditions. in addition to the general conditions mentioned below: 

A. SPECIFIC CONDITIONS: 
(1) 

(ii) 

(111) 

fv) 

(v) 

(v1) 

(vil} 

(viii) 

(1x) 

(x) 

BO Hibtidurke 

“Consent for Establishment” shail be obtained from State Pollution Control Board under Air {Prevention and Control of Pollution) Act, 1981 and Water (Prevention and Control of Pollution) Act, 1974, 
The Punjab Pollution Control Board shall conduct regular as Surprise inspection of the CETP. 

Online monitoring of the influent and effluent shall be conducted. 
The proponent shall maintain Zero discharge. 

The permeate (purified accept) from each stage shall be collected for reuse (to be supplied back to the paruicipating industries through piped network),The concentrated reject from final RO Stage shall be subjected to destruction (through forced thermal evaporation) in multiple effect evaporator (MISE). 

The MoU between CETP and member units shall indicate the maximum quantily of effluent to be sent to the CETP along with the quality, 

The MoU between CETP and FETP shall indicate the maximum 
quantity of treated effluent and also the out let norms to be 
complied by CETP. 

CETP tankers only duly maintaining proper manifest svstem. The 

The effluent from member units shall be transported tee 

vehicles shall be fitted with proper GPS system. 

Before accepting any effluent from member units, the same shall 
be as permitted by the SPCB in the consent order, No effluent from 
any unit shall be accepted without consent from SPCB under the 
Water Act, 1974 as amended 

Suitable meters shall be provided to measure the quantity of 
efMuent received, quantity of effluent reeveled/reused ancl 
discharged, 
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(x1) ESP shall be tastalled as air pollution control measure with the 

boiler as proposed. 

(xii) Tlazardeus wastes will be generated in the form of Primary 

(reatiment sludge (@ 15MT/Day), Solids from MEE concentrate 

drying and used oil will be handled and disposed as per HWM 

Rules, 2008, 

(xii) AL the recommendation of the EMP shall be complied with letter 

and spirit. All the mitigation measures submitted in the EJA report 

shall be prepared in a matrix format and the compliance for cach 

miligation plan shall be submitted to Regional Office (RO), MoEF 

along with half yearly compliance report. 

(xiv) Transportation of Hazardous wastes shall be as per the section 129 
to 137 of Central Motor Vehicle Rules, 1989. 

(xv) The proponent shall ensure that the project fulfills all the 

provisions of Solid Wastes (Management and Handling) Rules, 2000 
including collection and transportation design etc. 

{xvi} The units and the CETP will maintain daily log book of the quantity 

and quality of discharge from the units, quantity of inflow into the 

CETP. details of the treatment at each stage of the CETP including 

the raw materials used, quantity of the treated water sent back to 

the units. quantity of the salts extracted from the treatment 

process and details of selling of such salts. All the above 
information shall be provided on-line of the web site exclusively 

prepared for the purpose by the CETP owner. The website should 

be accessible by the people. The financial and energy details of the 

CETP will also be provided along with details of the workers of the 

CEEP: 

(xvii) The ground water at the site will also be monitored and information 
made available on the above web site. 

Ixviil] The project proponent shall set up separate environmental 

management cell for effective implementation of the stipulated 
environmental safeguards under the supervision of a Senior 
Executive. 

General Conditions: 

{i} Adequate provision for infrastructure facilities including water 
supply, fuel and sanitation must be ensured for construction 
workers during the construction phase of the project to avuid any 

damage to the environment. 

(11) Appropriate measures must be taken while undertaking digging 

activities to avoid any likely degradation of water quality. 

fii) Phe construction material shall be obtained only from approved 
quarries. In case new quarries are to be opened, specific approvals 
from the competent authority shall be obtained in this regard, * 
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(iv) Adequate precautions shall be taken during transportation of the 

construction material so that it does not affeet the environment 
adversely, 

(v] Lhorrow pits and other scars created during the road construction 

shall be properly levelled and treated. 

(vi) Adequate financial provision must be made in the project tw 
implement the aforesaid safeguards 

(vi) The project proponent will set up separate environmental 
management cell for effective implementation of the stipulated 
environmental safeguards under the supervision of a Senior 
Executive, 

(vin) Full support shall be extended to the officers of this Ministry 
Regional Office at Chandigarh by the project proponent during 
Inspection of the project for monitoring purposes by furnishing full 
details and action plan including action taken reports in respect of 

mitigation measures and other environmental protection acuvilies, 

(ix) A six-Monthly monitoring report shall need to be submitted by the 

project proponents to the Regional Office of this Ministry at 

Chandigarh regarding the implementation of the stipulated 
conditions. 

(x) Ministry of Environment, Forests & Climate Change or any other 
competent authority may stipulate any additonal conditions or 

modify the existing ones, if necessary in the interest. of 

environment and the same shall be camplied with 

(xi) The Ministry reserves the right to add additonal safeguard 
measures subsequently, if found necessary, and to take action 

including revoking of the environment clearunee under the 
provisions of the Environmental (Protecuuion| Act, 1986. to ensure 

effective implementation of the suggested safeguard measures in a 
ume bound and satisfactory manner. 

(xii) In the event of a change in project profile or change in the 

implementation agency, a fresh clearance shall be obtamed from 

the Ministry of Environment, Forests & Climate Change. 

(xiii) The project proponents shall inform the Regional Ofhce as well as 
the Ministry, the date of financial closure and final approval of the 

project by the concerned authorities and the date of start of land 

development work. 

(xiv) A copy of the clearance letter will be marked to concerned 

Panchayat/local NGO, if any, from whom any suggestion/ 

representation has been made received while processing thie 

proposal, 

(xv) Safety provision such as bus bays, service roads intersection 

improvement ctc,, will be carried out by the project: proponent. 
Pain od 
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(he progeet proponent shall provide adequate facilities as per IRC 
nonins /edelines, 

(avi) A copy oof the environmental clearance letter shall also be 
disphavecl on the website of the concerned State Pollution Control 

Hoard. Phe iC letter shall also be displaved at the Regional Office, 
District Industries centre and Collector's Office/ Tehsildar's office 

for 30 days. 

(xvi) The funds earmarked for environmental protection measures shall 

be kept in separate account and shall not be diverted for other 

purpose. Year-wise expenditure shall be reported to this Ministry 

and its concerned Regional Office. 

5. These supulations would be enforced among others under the provisions 
of water (Prevention and Control of Pollution) Act. 1974 the Air (Prevention and 

Control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the 

Puble Liability (Insurance) Act, 1991 and Municipal Solid Wastes 
(Management and Handling) Rules, 2000 including the amendments and rules 

made thereatter 

6 All other statutory clearances such as the approvals for storage of diesel 
from Chich Controller of Explosives, Fire Department, Civil Aviation 

department. Purest Conservation Act, 1980 and Wildlife (Protection] Act, 1972 
etc. shall be obtained. as applicable by project proponents from the respective 

competent authorities: 

cin The project proponent should advertise in at least two local Newspapers 

widely circulated in the region. one of which shall be in the vernacular language 

informing that the project has been accorded Environmental Clearance and 
copies of clearance letters are available with the Punjab Pollution Control Board 
and may also be seen on the website of the Ministry of Environment. Forests & 

Climate Change at hiup://www.envfor.nic.in. The advertisement should be 

made within Seven davs frem the date of receipt of the Clearance letter and a 

copy of the same should be forwarded to the Regional office of this Ministry at 

Chandigarh 

8 This clearance is subject to final order of the Hon'ble Supreme Court of 

India in the matter of Gaa Foundation Vs. Union of India in Writ Petition (Civil) 

No. 460 of 2004 as mav be applicable to this project. 

GQ. Any appeal against this clearance shall lie with the National Green 

Tribunal, if preferred, within a period of 30 days as prescribed under Section 

16 of the National Green Tribunal Act, 2010. 

LO. Status of comphance to the various stipulated environmental conditions 
and environmental safeguards will be uploaded by the project proponent in its 

website. 

11.) A copy of the clearance letter shall be sent by the proponent to 
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body 

and the Local NOOAif any, from whom suggestions/ representations, if any, 
{ ) 
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were received while processing the proposal. The clearance letter shall ulso be pul on the website of the company by the Proponent, 

12,0 The proponent shall Upload the status of compliance of the EC conditions, eluding: results of monitored data on then website and shall update the same periodically. It shall simultaneously be Office of MoEF, the respective Zonal Office of CPCR 4; 

slipuilated 

sent to the Regional 
and the PpCy 

13. The project Proponent shall alsa submit six month! status of compliance of the stipulated EC conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the respective Zonal Office of CPCB and the PPCB, 

CpOrts an the 

l4. The environmental statement for each financial vear ending 318 March in Form-V as is mandated to be submitted by the project proponent to the cancerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall alsa be website of the company along with the status of compliance of f and shall also be sent to the respective Regional Offices of MoE mail, 

pul on the 
conditions 

aon = 
(Dr. Manoranjan Hota) 

Director Copy ta: - 

l. The Secretary, Department of 
Chandigarh. 

2. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD- cum-Office Complex, East Arjun Nagar, Delhi - 110 032 
. The Member Secretary, Punjab Pollution Contrel Board, Vatavaran |} Nabha road, Patiala-147001, Punjab. 

4. The CCF, Regional Office, Ministry of Environment Forests & Climate Change (NZ), Bays No, 24-25, Sector-3T-A, Dakshin Marg. Chandigarh 
160030. 

. IA - Division, Monitoring Cell, MoEF, New Delhi - 110003 

. Guard file 

Environment, Government of Punjab 
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(Dr. Manoranjan Hota) _- 

Director 
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F. No. Q-15017/22/2014-CPW 
Government of India 

Ministry of Environment, Forest and Climate Change 
(CP Division) 

2™" Floor, Prithvi Wing 
Indira Paryavaran Bhawan 

Aliganj, Jor Bagh Road 
New Delhi-110 003 , 

E-mail: h.kharkwal@nic.in pager) 
Telefax: 011246953384 

Dated: 18"" March, 2016 To, 

The Member Secretary 
Punjab State Pollution Control Board Vatavaran Bhawan, Nabha Road, Patiala — 147001 
Punjab 

Subject: Follow-up of the Minutes of the Appraisal Committee meeting on CETPs held on 03/03/2016. regarding. Sir, 
| am directed to enclose the Minutes of the Appraisal Committee Meeting on CETPs held on 03/03/2016 under the Chairmanship of Dr. Manoranjan Hota, Adviser (CP), MoEF&CC. 

2. A copy of the minutes is enclosed. The Committee approved the following proposals: 

i. 40 MLD CETP of M/s Punjab Dyers Association (PDA)—-Focal Paint Module Ludhiana, Punjab. 

i, 15 MLD CETP by M/s Bahadur Ke Textile & Knitwear Association (BKTKA) at Bahadur Ke Road, Ludhiana, Punjab. 
+ 

3; The State Pollution Control Board may indicate the status of release of State subsidy to above said CETPs, so as to enable us to take further Necessary action for processing the release of Central share as per the CETP Guidelines. 

This may be treated as most urgent. 

Encl. as above. 

Yours faithfully, 

Sad/- 

(Dr. H. Kharkwal) 
Joint Director (S) Copy to: 

The Chairman/Managing Director 
M/s Bahadur Ke Textile & 
Knitwear Association (BKTKA) 
C/o Jain Shawls, Bahdur Ke Road, 
Industrial Zone, Ludhiana- 141008, Punjab. 
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Minutes of the Appraisal Committee meeting on Common 
Effluent Treatment Plants (CETPs) held in the Ministry of 
Environment, Forest & Climate Change on 03/03/2016. 

A Meeting of the Appraisal @ Plants was held in the Ministry of E New Delhi on 03/03/2016 under ¢ Adviser (CP). The list of p 
the Committee welcomed 

ommittee on Common Effluent Treatment nvironment, Forest and Clim ale Change at he Chairmanship of Dr. Manoranjan Hota, articipants is annexed. At the outset the Chairman of the Members of the Committee attended the meeting 
and gave a brief background of the revised guidelines for central assistance tg 
CETPs, procedures ete. invited the Proponents to make presentation of their 
CETP proposals. 

2, Joint Director (HK), 
meeting was convened to dj revised guidelines on CETP 
by the Punjab State Pollutio 

MoEF&CC informed that the Appraisal Committee Scuss two new proposals of CETPs submitted as per S Which has been duly recommended and forwarded nm Control Board, 
3. The following new Proposals of CETP were Presented and discussed in the 
meeting: 

3.1 40 MLD CETP of M/s Punjab Dyers Association (PDA)-Focal Point 
Module Ludhiana, Punjab 

i. The Proposal was duly recommended and forwarded by Punjab State“ 
Pollution Control Board (PPCB) for financial assistance for 40 MLD CETP of the SPV, M/s Punjab Dyers Association (PDA) - Focal Point Module, Ludhiana, Punjab. The CETP is based on Physico-Chemica] followed by Advanced Biological treatment systems which is further followed by disinfection systems. The treated effluent will be discharged at the outfall of Ludhiana Sewage Treatment Plant (STP) and will be utilized for irtigation of agricultural land, 

i. The presentation on the project was made by Shri John Thomas, Consultant/ Environmental Advisor to PDA- Focal Point Module. 

ili, There are currently SS industries who are members of the 40 MLD PDA Focal Point CETP. 

iv. Ludhiana has been identified as one of the Critical Polluted Areas and has also been recently been selected for the first 20 ‘Smart Cities to be developed in the country. The Member Secretary, Punjab Pollution Control Board (PPCB) also clarified that the environmental standards were set for the said CETP after detailed deliberations with experts from CPCB, Punjab Agricultural University, PPCB, Apart from the Real Time Effluent Monitoring Systems; PPCB will be also regularly monitor the CETP performance.
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v. The Project DPR has been technically appraised by ¢ Engineering College, Ludhiana and IIT Madras, Chennai; as assessed for Techno Economic Viability by Punjab National B 
vi. The proponent has mentioned that the treated effluent shall be discharged and utilized for irrigation purpose. Member Secretary, PPCB ulso confirmed that Government of Punjab has approved the project for providing conveyance system for carrying treated effluents from the STPs and CETPs 

hey have stipulated a condition in the Consent To Establish as the farmers shall be made aware that the water supplied to them is treated effluent. 
vii. The Member Secretary, PPCB has informed that a Special Pur (SPV) will be constituted for the CETP with the Director Government of Punjab who 

Board of the Spy apart from o 

pose Vehicle 
of Industries, will be by default be part of the Managing 

ther State Government nominees, 
viii. The Member Secretary, PPCB has stated that the basic construction iviti of the Punjab Dyers Association, Ludhiana has been roject proponent to demonstrate PDA-Focal Point t to the project and does not have much bearing on assistance component on the overall scale and cost of the project. 

ix. The Overall cost of the 40 MLD CETPp and laboratory is 755.40 crores as per the following details: 

CETP | & Laboratory oe Civil works Re 
Electro Mechanical Components | 
Design & Drawing a ; | %2.77 cr ores | ____ 755.40 crores | 

iy 

Sub Total 

x. The Source of Funding for the project as indicated by the Project P roponent are as per the following details: 

CETP & Laboratory a Central Assistance ERT eas — State Govt. Assistance °7.50 crores PDA’s own funds = SO crores | Additional funding to be sourced 25.40 crores | by PDA from Financial institutions 
(Sub Total b _—______ [855.40 crores = 

xi, The Proponent indicated that Punjab National B ank (PNB) has appraised the financial viability of the project and has indicated its in-principle 
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willingness to finance upto an amount of %49.55 crores to cover the project 
and associated costs, 

Xu. The Proponent informed that the curren based on Bravily with the CETP at a lower level. The logistics, infrastructure 
costs —- CAPEX and OPEX do not Support economic viability of recycle / 
reuse of treated clfluent within industries under current cire The same would Cause further environmental burden linked to high energy 
FOusumMption towards pumping, evaporation etc. 

t 22 km long conveyance system is 

umstances, 

xiii, 

ge Management Plan confirmed that it is Me 
Nimbua, Derabasgsi 
sludge into this faci 

and has ommon Hazardous Waste TSDF at and has an agreement already signed up for disposal of lity, 

xiv. 
onfirmed that a legal agreement has been made 

between the Spy and its 55 Members regarding their roles, responsibilities 
and the s] laring of the capital and O&M costs; as specified under the CSS 
fuidelines. 

Xv. The project would be completed in 18 months. 
xvi. AS per the revised Centra 

primary, secondary and tertiary treatment; fi provided by Gol to the tune of 50% of Maximum project cost or F1.5 
crore/MLD Capacity, subject to a ceiling of %15 crores per CETP, Considering the Project is eligible for Central subsidy, the Committee approved Central subsidy of 15 crores for the project. 

| Sector Schemes guidelines for CETPs involving 
nancial assistance would be 

3.2 After a detailed delib crations, the Committee recommend /approved the 40 
MLD /CETP of M/s Punjal b Dyers Association, Ludhiana, Punjab, 

4, 15 MLD CETP by M/s Bahadur Ke Textile & Knitw Car Association (BKTKA) at Bahadur Ke Road, Ludhiana, Punjab. 

i) The proponent has informed th at there are curre are Members of the CETP 
ntly 23 industries, which Association, 

ii) A presentation of the proposal w as made by Sh. Par JBR Technologies Pvt. Ltd 
deep Kumar of M/s ., Ludhiana and the consult ant of the BETKA. 

ii) Earlier, the proposal of CETP was based on Zero Liquid Discharge (ZLD) Technology was duly recommended and forwarded by Punjab Pollution Control Board (PPCB) for financial assistance for 15 MLD CETP. But due to reluctance of Bankers for ance for ZLD, the proposal 
the disbursement of fin was reformulated / recommended for financial assistance which is based on
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aerobic biological system for tertiary treatment in the Phase-I, The ZLD will 
be considered in Phase-ll. 

iv) The project proponent has indicated their intention to initiate the CETP 
based on conventional treatment system in Phase-], They may aclopt ZLD in 
the Phase-II for which they will apply to the MoEF&CC at a later stage as 
an up-gradation case. 

v) The Association informed that a dedicated piped conveyance system will be 
laid to carry the effluent from 23 units to the CETP and this conveyance 
system has been approved by the Municipal Corporation, Ludhiana. 

vi) The Association also informed that the sludge generated from the CETP be transported to the Common Hazardous Waste Treatment and Disposal Facility, Nimbua, Dera Bassi, Punjab, which is a scientifically designed 
disposal site duly approved by the Govt. of Punjab. The Association has obtained the Membership of the facility. 

vii) The financial appraisal for the CETP which is based on aerobic biological system has been done by the Bank of Baroda, MID Corporate Branch, Ludhiana. 

vill) Member Secretary, Punjab State Pollution Control Board has confirmed that the Consent to Establish (CTE) has been issued by PPCB based on the ZLD. 

ix} The proponent in response to the query regarding adoption of an lon Exchange in tertiary phase of non-ZLD based CETP, stated that Ion Exchange would help in increasing the life of RO membranes when ZLD will be adopted in Phase-ll. 

a] The proponent informed the Committee that they have already got commitment from the State Government for assistance to the tune of 210 crores and requested GOI to provide financial assistance and permission to initiate a non-ZLD based CETP in Phase-I and then upgrade to ZLD based “ CETP subject to support from the financial institutions, However, the Committee recommended that the Association should submit a fresh Proposal for Zero Liquid Discharge at a later Stipe so that the CETP is installed in a phased manner. The CETP shall treat the efflue the norms prescribed for CETP. nts Lo meet 

xi) The total project cost of the 15 MLD CETP is 251.1] crores as per the following: 

F.. 
Total Cost oo Rin Crores) | 2 _| Land dacioo | ase _ 2 | Land development cost (already incurred) T1.25 \_3 | Building & Civil works es 28.76
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xu) 

xiii) 

xiv) 

xv) 

[4 | Water pipeline cosl i ee ee | €2.25_ _ | 

| —§__| Road Repair (1 umpsum) 7 4. TOS 

6 Mechanical & Mlectrical _ [812.69 

[ 7 ‘Interest during construction period : 21.98 

8 | Mise. fixed assets (Lumpsurn) {| %0,25 

9 | Electricity security (L400 KW (@ $2000 /KW) _ . 20,28 

| LO) | Preliminary & Pre-operati ve expe nditure —  } RL.00 seal 

| LL Working capital margin ; TL AS 

12 | Contingency | (Se 2 = / 

oo — TOTAL %51.11 

The source of funding for the project as indicated by the proponent are as 

follows: 

“MOEF&CC subsidy (50%) —*([%15.00 crores — 
| State Govt. Subsidy (25%) —__ % 7.50 crores - 

Members contribution by way of | €21.11 crores 
_| loan from bank 

Members contribution (25%]| % 7.90 crores = a | 

| 

TOTAL | 51.11 crores 

The Association has already taken the approval from the Bank of 
Baroda, a Nationalized Bank, for a loan of $37.35 crores out of which an 

amount of 21.11 crores will be available by the proponent. 

With regard to the high cost of the CETP project, the proponent clarified 
that the CETP is to be constructed in vertical horizon with lot of civil work 

depending upon the soil bearing capacity of the area. The Techno Economic 
Viability (TEV) study has included all the aspects before giving financial 

approval to the project. The total cost of Plant & Machinery of CETP is 
741.75 crores and the cost of sewerage line & disposal line & other misc. is 

79,36 crores. The proponent however clarified that the Committee may 

approve the funds as per the CETP guidelines. The SPCB also supported 
their proposition and also stated the State Board has committed for the 
State share of 710 crores as per the CETP guidelines. 

As per the revised Central Sector Schemes guidelines for CETPs involving 
primary/ secondary/ tertiary treatment; financial assistance would be 
provided by Gol to the tune of 50% of maximum cost of the project or 71.5 
crore/MLD capacity, or subject to a ceiling of 715 crores per CETP 

maximum. Considering the project is of 15 MLD capacity, the Committee 
approved for Central subsidy of £11.25 crores for the project. 

The Govt. of Punjab has already given a commitment letter vide letter Memo 
No.10/87/2015 (STE-5) in October, 2015 for $10.00 crores as State share 
of the project. 
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xvi) The project would be completed in 18 months, 

4.1 After a detailed deliberation, the Committee has recommended /approved 
the CETP proposal of M/s Bahadur Ke Textile & Knitwear Association at Bahadur 
Ke Road, Ludhiana, Punjab. 

The meeting ended with a Vote of Thanks to the Chair. a 

dk tdk a kkk dk
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S. | Name & Address 
Designation | No. bb 

| 
= =e ~ An OO ia a = =e ea ae 

Ls Dr. Manoranjan Hota, Adviser, Ministry — of Chairman | Environment, a Forest &Climate Change, New Delhi | | 
| 2) | Dr. Neelam, Scientist 

| 
‘E’ of Ministry of Science & | Member | Technology, New Delhi Fe earl 

Sheri Ankush Tewar i (EE) of Central Pollution Control Member 7 = Board, Dethi, ———}+—_____| | 4, Ms. Pratima Gupta, Director. Niti Ayog, New Delhi _ | Member | | 2. | Dr. Babu Ram. Member Secretary, Punjab Pollution | Member | Control Board (SPCB), Punjab jo |6. | Sheri Abhijit Roy, Under Secretary, IFD, MoEF&CC,| Member | | —jNewDethi a es eee 7. | Dr. H. Kharkwal, Joint Director/Scientist TD, (GLP: | Member |g —_Division, MoEF&Ce, New Dein Soentist __| _ Secretary | 8. Sheri Prithipal Bhalla, Punjab Dyers — Association | Proponent | |__| Ludhiana. Punjab. _ 9. | Shri Vijay Mehtani, Vice President......Dyers Associalion | Proponent |__| Focal Point Module Ludhiana, Punjab. 10. ShriAjit Maruthe, Technical Adviser, Punjab Dyers 
—$————_____ =— — ll 

Proponent |__| Association, Ludhiana, Punjab. en | } 11. Shri John Thomas, Consultant, Punjab Dyers Proponent | Association Ludhiana, Punjab. 
12. | Prof. Vivek Dhawan, 

Ludhiana, Punjab. _ ee _| 13. | Sheri Er. Harbir Singh, SEE, Punjab, Pollution Control Board, Zonal Officer, Ludhiana, Punjab, L 14, | Shri Vishal Jain, Director, Amar Ind. Ltd. Ludhiana, 
Punjab. — = ee ee —. 7 15. Sheri Pradeep Singh, Technical Director, JBR p _Technologies Pvt. Ltd. Ludhiana, Punjab, a tte. ShriLalit Jain, MD, Bahadur Ke Knit wears & Textiles 

Punjab Dyers Association, | _ Proponent 

Propone nt 

Proponent 

roponent | 
Proponent “| Association, Ludhiana, Punjab, ns ae a [17 Sheri Rajucer Gupta, Director, Bahadur Ke Knit wears | Proponent | | _—|&& Textiles Association, Ludhiana, Punjab. a ss 18. Sheri Arnin Jain, Director, Jain Shawals, Ludhiana, Proponent [Punjab 

| FRANK RR a 
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PUNJAB POLLUTION CONTROL BOARD 
PUNJAB Zonal Office-I1, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana ——_———— 
— Website:- www.ppeb.pov.in 
aba 
NUP 

Office Dispatch No : Registered/Speed Post Date: 

Industry Regist tion ID: RI4LDH3737982 Application No : FIS846013 

To, 

Rajneesh Gupta 
Bahadur Ke Road 
Ludhiana, Punjab-141008 

Subject: Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for discharge of effluent. 

With reference to your application for obtaining Varied 1j,2Consent effluent w/s 25/26 of Water (Prevention & Control of Pollution) Act. | industrial unit fordischarge of the effluent(s) arising out mentioned in this Certificate 

lo Operateiy4an outlet for discharge of the 
974, you are, hereby, authorized to operate an 

of your premises subject to the Terms and Conditions as 

1, Particulars of Consent to Operate under Water Act, 1974 granted to the industry 

Consent to Operate Certificate No. ee | CTOWWaried/L DH3/2020/1 1846013 
Date of issue : __| 10/09/2020 
Date of expiry: | 31/03/2021 _ | | Certificate Type : Varied 
Previous CTO No. & Validity : ZOAVLDH/RO-HUNOC/201 1-12/1 14 (further extended 

from time to time) 
_[From:28/1V2011 _To:31/03/2019 

2. Particulars of the Industry 
rae 

Name & Designation of the Applicant Aajneesh Gupta, (Director) 

Bahadur Ke Textile & Knitwear 
Bahadurke Road, 
Ludhiana East, Ludhiana Tit- 141008 — 

Address of Industrial premises Assaciation, 

Capital Investment of the Industry |S IPtakhs _ | 
Category of Industry Red es ot Type of Industry Common effluent treatment plant, 
Scale of the Industry Large | 

Office District Ludhiana Iii | 
Consent Fee Details Rs, 63600/- under Water Act. 1974 and Rs. 500/- under | 

Form fee. _ 

Raw Materials(Name with quantity per day) NAL as itis a Common Effluent Treatment Plant for 15 
MLD effluent treatment capacity 

Products (Name with quantity per day) NA. as itis a Common Effluent Treatment Plant for 15 
MLD effluent treatment capacity 

By-Products, if any,(Name with quantity per day) 

“This is computer generated document fram OCMMS by !'PCB" 
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Details of the machinary and pracesses NA as itis Common Effluent Treatment Plant far 15 
MLD effluent treatment capacity ; 7 ee 

Details of the EfMueat Treatment Plant trade Lifuent(@ 18 MLD (Effluent collected from different 
dyeing tndustries of Bahadurke Road, Ludhiana) 
Domestic Effluent (a 3.5 KLD (Effluent collected from 
different dveing industries af Rahadurke Roa, Ludhiana) 

| Mode of Disposal Trade Effluent (a 15 MED (In Ist phase: Afier Treatment of 
the effluent will be discharged into Buddha Nallah) 
Domestic Effluent (@) 3.5 KLD at the inlet of CETP 

Standards to be achieved under Water(Prevention & Ay prescribed by PPCB/CPCB/MOEF (as applicable) 
Control ot Pollution) Act, 1974 

| 

10) 08/2020 

(Sandeep Bahl) 
Sr Environmental Engincer 

For & on behalf 

of 

Punjab Pollution Control Board) iy 

Endst. No.: Dated: Be 
A copy of the above is forwarded to the following for information and necessary action please: \ 
Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana with the request to report w.r.t special 
conditions of consent granted to the SPV. 

> 

WOv08/2020 

(Sandeep Bahl) 
Sr Environmental Engineer 

For & on behalf 

af 

(Punjab Pollution Control Board) 

“They is computer generated document from OCMMS by PPCR® 
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22. 

TERMS AND CONDITIONS 

GENERAL CONDITIONS 

This consent is not valid for getting power load [rom the Punjab State Powe r Corporation Limited or for 
getting loan from the financial institutions. 

Vhe industry shall apply for renewal/further extension in validity of consent atleast two months before expiry of the consent. 

Vhe industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the prescribed standards as applicable from time to time. 

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees per hectare all along the boundary of the industrial premises. 
The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation system installed shall be the entire responsibility of the industry. 
The industry shall ensure that the Hazardous W 
provisions of the Hazardous Wastes(M 
amended time to time , without any ad 

astes generated from the premises are handled as per the 
anagement, Handling and Trans boundary Movement) Rules, 2008 as 
verse effect on the environment, in any manner 

The responsibility lo monitor the effluent discharged from the authorized outlet and to maintain a record of the same rests with the industry. The Board shall only test check the accuracy of these reports for which the industry shall deposit the samples collection and testing fee with the Board as and when required. 
The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th June of every year. 

The industry shall submit a ye 
modernization has been carried 
consent. 

arly certificate to the effect that no addition/up-gradation/ modification/ 
out during the previous year otherwise the industry shall apply for the varied 

During the period beginning from the date of issuance and the date of expiration of this consent. the applicant shall not discharge floating solids or visible foam 
Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to the industry from the date of such amendments/revisions. 

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or quantity of the effluents generated without the written permission of the Board, 

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer, Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation of the conditions of consent. 

The industry shall provide terminal manhole(s) at the end of each collection system and : a manhole upstream of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples 
The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent discharged, affix meters of such standards and at such places as approved by the Environmental Engineer, 
Punjab Pollution Control Board of the concerned Regional Office. 

The industry shall maintain record regarding the operation of effluent treatment plant ie. record of quantity 
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the 
Board regarding regular and proper operation of pollution control equipment. 

The industry shall provide online monitoring equipmenti,4s for the parameters as decided by concerned 
Regional Office with the effluent treatment plant/air pollution control devices mstalled . applicable. 
The pollution control devices shall be interlocked with the manufacturing process of the industry. 

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the 
Board. 

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental 
clearance granted to it as required under EIA notification dated14/9/06, if applicable, 

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act. 
199], 

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All 
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of 
issue of this consent. 

“This is computer generated dacuaeat ran OCMMS by PROB" 
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The industry shall make jecessary arrangements for the monitoring of effluent being discharged by the 
industry and shall moniter its efiluents 

qi) Once in Year for Sniall Scale Industries, 

qu) Fourie Year for Larpe/Medium Seale Industries. 

(mi) The industry will subnit monthly readings data of the separate energy meter installed for running 
oF etnent Heatnient phint/re-cireulition system to the concerned Regional Office of the Board 
by the Sth of the following month, 

Che industry shall provide electromagnetic flow meters at the source of water supply, at inleVoutlet of effluent treatment plant within one month and shall maintain the record of the daily reading and submit the same to the concerned Regional Office by the Sth of the following month. 

he Board reserves the right to revoke this consent at any time in case the industry is found violating any of the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974 
as imended from time to time, 

The is uuinee of this consent docs not convey any property right in either real or personal property, or any exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, 
nor any infringement of Central, State or Local Laws or Regulations. 
The consent does not authorize or approve the construction of any physical structures or facilities for undertaking of any work in any natural watercourse. 

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected under this or any other Act. 

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of septic tank. 

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and conditions of this consent is prohibited except. 

(1) Where unavoidable to prevent loss of life or some property damage or 

(il) Where excessive storm drainage or run off would damage facilities necessary for compliance 
with terms and conditions of this consent. The applicant shall immediately notify the consent 
Issuing authority in writing of each such diversion or bye-pass. 

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents 
from its industrial premises. 

The industry shall comply with the code of practice as notified by the Government/ Board for the type of industries where the siting guidelines/ code of practice have been notified. 

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from 
entering into natural water. 

The industry shall re-circulate the entire cooling water and shall also re-cireulate/reuse to the maximum 
extent the treated effluent in processes 

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of 
re-circulation system/ effluent treatment plant. 

The industry shall make proper disposal of the effluent so as to ensure that no slagnation occurs inside and 
outside the industrial premises during rainy season and no demand period, 

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with 
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in 
writing of each such diversion or bye-pass. 

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water 
for application on land for irrigation along with the crop pattern for the year. 

The industry shall ensure that the effluent discharged by it is toxicity free. 

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as 
raw. 

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to 
recover oil & grease from the effluent. 

“Thesis computer venerated document fram OCMMS hy PPCR" 
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The industry shall establish sufficient number of piezometer wells in consultation with the concerned Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional Office by the Sth of every month. 

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity mentioned in the consent and shall not carry oul any expansion without the prior permission/NOC of the Board. 

SPECIAL CONDITIONS 

"This is computer generated doc umeat front OCMMS by PPCB” 
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|. The SPV shall comply with all the terms and conditions of the mecting of the Appraisal Committee of 
MoEF&CC held on 18-03-2016. 

2. The SPV shall comply with the conditions/stipulations imposed by the Ministry of Environment, Forest & Climate Change (MoE F&CC) while granting the Environmental clearance vide no. 10-1 19/2011-1A-III 
dated 08.12.2014 for the project. 

3. The SPV shall comply with the stipulations/conditions imposed by MoEF&CC/Central yovernment/State GovernmenV/PIDB while granting the financial assistance for the project. 

4. The SPY shall comply with the office order no. 39 dated 16-01-2020 issued by the Board for utilization of funds for construction of CETP. 

5. The SPV shall comply with all the discharge parameters prescribed by the Board from time to time i.e. pH @ 6.5-8.5, BOD @ < 10 mg/l, COD @ < 50 mg/l, TSS @ < 10 mg/l, Chromium @ Nil, Sulphide @ 0.01 mg/l, TDS @ 2100 ppm, Oil & grease @ nil, Phenolic Compound @ Nil, SAR @ 7, RSC @ 3 mg'l and Bio-Assay @ 90 % survival of fish after 96 hours of 100% effluent. 

6. The SPV shall ensure that the member industries comply with the inlet standards as and when prescribed by the Board/CPCB/MoEEF, 

7. The SPV shall ensure that the SCADA system of its flow meter is fully operational and give output of all data at all the time. The SPY shall ensure that the SCADA systems of CETP as well as its all member units always stay connected and linked end to end ie, from the industries to the inlet of the CETP and further leading to outlet of the CETP. 

8. The SPV shall submit detailed report on weekly basis regarding quantity of effluent received from each member units. total quantity of effluent at the inlet of the CETP and total quantity of effluent discharged through email to concerned Zonal Office and Regional Office. 

9. The SPV shall immediately inform any breakdown / technical fault in the EMFs/SCADA system telephonically as well as through email to the Beard. 

10. The SPV shall ensure that CCTV cameras! Online Continuous Effluent Monitoring System (OCEMS) installed at the CETP are operational and connected with the server at all the times and will provide desired link to the concerned Zonal Office and Regional Office. 

11. The SPV shall ensure that all the member units comply with directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 issued to them for legal binding frame work between the SPV and 
member units. 

12. The SP¥ shall ensure strict compliance to the decisions taken during the meeting held under the Sh. Chairmanship of worthy Chairman of the Board on 01-09-2020 w.r.t use of treated effluent. | 

13. The SPV shall ensure that the SPV as well as the member units comply with all the guidelines for 
operation and maintenance of CETPs. 

4. The SPV shall ensure compliance to al] the statutory guidelines issued by the Board from time to time. 

15. The SPV shall ensure that the member units are not allowed to discharge the effluent exceeding the 
consented discharge allowed to them by the Board. 

16. The SPV shall ensure that only single outlet is provided by the member units for discharging both the 
treated trade effluent as well as domestic sewage into CETP. 

17. The SPV shall ensure that no new unit is allowed to connect to the CETP or existing unit is allowed to 
increase the discharge quantity leading to CETP without obtaining prior permission of the Board. 

18. The SPV to obtain all regulatory permissions from the various departments required for operation of the 
project at their own level. Punjab Pollution Control Board will not be responsible, in case such permissions 
would not be obtained and the entire responsibility will lies with the project proponents/SPV constituted for 
this purpose. 

19. The SPV shall get the performance study of the CETP conducted trom the Board/NABL approved Lab 
on monthly basis. 

20. The SPV shall ensure proper maintenance of the dedicated sewer line from industries to the inlet of the CETP and further from outlet of the CETP to the final disposal. 

21. The SPV shall comply with all the terms and guidelines of the Centrally Sponsored Scheme of the 
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Ministry of Environment, Forest & Climate Change for the CETP, 

22. The SPV shall ensure compliance to all general 
regulatory clear 
immediately, 

and special conditions of the conse! mt to operate and other rances. Any non-compliance by any member units shall be informed to the Board by the SPV 

TOW 2D 

(Sandeep Bahl) 
Sr Environmental Engineer 

For & an behalf 

of 

(Punjab Pollution Control Board) 

"This iy computer venerated document fram OCMAIS by PPCB" 

Rahedur Ke Textile & Knrvvur Assecuition, Buhacirke Ravel Li ctrl Eecevt, Leeadticmtcr fiat 

420



Annex nye ~- €& 

Annexure-ill 

ee ee eee malay weno faaaur ag 
bi age Ly f= oa CENTRAL POLLUTION CONTROL BOARD 

ie Ww Lifestyle for waa an waliicor, wa wa Srey ufteta warera, urea Tree 
Yer Environment Ran Meee ote Hess mee ry tied MINTY OF CUVINGHMENT, FONEST & CLIMATE CHANGE, GOVT, OF INDIA 

Sneed Past 

CPCBAPC-VIVCETPLad hisnnl AG ay Patel 79.08.2024 

‘Yo 

The Member Seeretary 
Punjab Pollution Control Nosrd 
Vatavaran Bhawan, Nabha Road 
Patiala Punjab 

Subject: Directians Haider svetion IN(1)(b) af the Witer (Prevention aad Cantral of 
Pollution) Act, (974 repavdiap non-compliance status af four CETPs 
wamely ALAND MLD CRIP. neur Contrst Jail, Fajpur Round (focal Point 
Moule), Ludhiana, Punjoh, SO MED CREP ‘Vajpur-Rahon Road 
Cluster, Lanthinun, near Central dail, Taquy Road, Ladkiaan, Punjab, c. 
1S MLD CETP- axhadurke Rond, Gadhiana, Punjob aad O. 300 KLD 
CETP, Plot No, N-260-261, Phase-VIL, Vocal Point, Lodhisnn, Panjab, 

WHEREAS, amongst others, under Seciian 17 of the Water (Prevention & Control of 
Pollution) Act, 1974, one af the functions ofthe Ste Pollution Control Beard (SPCB), (or 
Pollution Cantrol Committee for Union Territories) con sited under the Water (Prevention 
& Cantal af Pollution) Act, 1974 is ta Plan a comprehensive provramie for prevention, 
cantral or abatement of pollution of streaiis and wells located in the State and to secure the 
execulion therefore; and 

WHEREAS, amongst others, under Scetion 16 af in Water (Urevention & Control of 
Pollution) Act, 1974 and the Air (Prevention and Contvol of Pollition) Act, IYS1 one of the 
functions of the Central Pallutian Contral Paar (CPCI conmstititerd imder the Waler 
(Prevention & Control of Pollution) Act, 1974) is ta coortlinate activities al the State 
Pollution Control Boards and Pollution Content Committees and to provide lechinical 
assistance and guidance ta SPCAs/PCCs: ane 

WHEREAS, amongst others, under Section 16 of the Water (Preventian & Contral of 
Pollution) Act, 1974, ane of the finelions of the Centra! Pollution Contra) Roard (CPCB) 
is to promate cleanliness af steenims ancl wells in dillercnt areas af the State; and 

WHEREAS, the Central Government has notified the Standards for discharge of enviranmental pollutants from various catevories of industi ios, Common EMuent ‘Treatment 
Plants (CETPS) und Sewage Tresdment Chms (81s) wider the Eaviroannient (Protection) 
Act, 1986-and the rules framed there wider: gel 

alo. 
‘aftagr sia’ qal ara wre, feceil-110032 

; Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032 

BOT /Tel: 43102030, 22305792, AaaMsz/Wobsile : www.cphc.nic.in 
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WHEREAS, there is anced to inculcate the habit of self-monitoring within the CETPs far 
complying with the prescribed standards and this can be achieved by installing Online 

Continuous EMuent Monitoring System (OCEMS); and 

WHEREAS, four CETPs namely (i) CETP - 40 MLD near Central Jail, Tajpur Road (Focal 
Point Module), Ludhiana, Punjab, (ii) CETP - 50 MLD Tajpur-Rahon Road Cluster, 
Ludhiana, near Central Jail, Tajpur Road, Ludhiana, Punjab, (iii) CETP - 15 MLD 
Buhadurke Road, Ludhiana, Punjab and (iv) CETP - 500 KLD CETP, Plot No. D-260-261, 
Phase-VIII, Focal Point, Ludhiana, Punjab were inspected by CPCB officials along with 
officials of Punjab PCB during 22.04.2024 and 23.04.2024 based on the communication of 
the Central Monitoring Committee (CMC) with CPCB. Following major observations were 
made: 

A. CETP - 40 MLD, near Central Jail, Tajpur Road (Focal Point Module), 
Ludhiana, Punjab (herein after referred ns CETP): 

|. During the visit on 22.04.2024, the CETP was found operational with the flow rate 
of 29 MLD. The CETP receives effluent through dedicated underground pipeline 
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was 
informed that the CETP is discharging the treated efMuent into Budha Nallah (which 
meets River Sutlej) through underground pipeline from CETP. However, as per the 
Environmental Clearance (EC) issued by MoEF&CC to the CETP dated 03.05.2013, 
"the treated wastewater will be used for irrigation" and it is also mentioned in the 
Special terms & conditions that, “There shall be no discharge into Budha Naillaly”. as 

Il. The consent under the Air Act, 1981 is valid upto 29.12.2024 and the Authorization 
under the Hazardous and Other Wastes (Management & Transboundary Movement) 
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP, However, 
the consent under the Water Act, 1974 was valid till 15.05.2023. The CETP has 
applied for renewal of consent to PPCB on 07.09.2023. 

Ill. [t was reported that 72 Dycing and Printing units have obtained membership from CETP. It was also informed by the CETP operator that inlet norms for CETP is not 
prescribed in the consent. 

IV. Grab samples were collected from the CETP during monitoring. The analysis result 
of samples collected from CETP outlet reveals that BOD:54 mg/l (Standard: 30 
me/l), COD:262 mg/l (Standard:250 me/l), Chloride:2284 me/| (Standard: 1000 
me/l)) and Sulphide:2.4 mg/L (Standard: 2 me/l) exceeds the notified eMuent 
discharge standards for CETP. Remaining monitared parameters are within the 
prescribed standards. 
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Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for 

MLSS & MLVSS. The analysis result reveals thal the concentration of MLSS: 4661 

mg/l (Designed range: 5000-7000 mg/l) and concentration of MLVSS: 3000 mg/| 
(Designed range: 3500-4200 mg/l) are less than the designed range, which indicates 
the poor operation of the SBR. 

Vi. The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) 
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with 
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found 
operational and variation in OCEMS reading compared with the monitored results 
Was also reported which indicates the improper working / validation / calibration of 
OCEMS system, 

Vil. The CETP has provided sludge storage facility and obtained membership from M/s 
Re-sustainability Limited (M/s Ramky Enviro Engineers Limited). The CETP had 
disposed 3517.235 MT sludge (as per the log book records) during the year 2023- 
24. 

CETP - 50 MLD, Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail, 
Tajpur Road, Ludhiana, Punjab. 

During the visit on 22.04.2024, the CETP was found operational with the flow rate 
of 46 MLD. The CETP receives effluent through dedicated underground pipeline 
and the treatment is based on Sequential Batch Reactor (SBR) technology. I1 was 
informed that as per the consent, the CETP is permitied to discharge the treated 
efMluent into Budha Nallah (which meets River Sutlej) through underground pipeline 
from CETP. However, as per the EC issued by MoEF&CC to the CETP dated 
03.05.2013, "the treated wastewater will be used for irrigation" and it is also 
mentioned in the special terms & conditions that, “There shall be no discharge into 
Budha Nallah”. 

Il. The consent under the Air Act, 1981 is valid upto 31.03.2026 for the Operation of 50 
MLD CETP. However, the Authorization under the Hazardous and Other Wastes 
(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023 
and the consent under the Water Act, 1974 was valid till 22.08.2023, The CETP has 
applied for renewal of consent and authorization to PPCB on 31.08.2023, 

Il. It was reported that 110 Dyeing and Printing units have obtained membership from 
CETP. It was also informed by the CETP operator that inlet norms for CETP is not 
prescribed in the consent, 

Grab samples were collected from the CETP during monitoring. The analysis result 
of samples collected from CETP outlet reveals that BOD: 128 me/l (Standard: 30 
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mg/l), COD: 382 mg/l (Standard: 250 mg/lyand Chloride: (713 my/l (Standard: 1000 

mop/l) exceeds the notified effluent discharge standards for CETP. Remaining 

monitored parameters are within the prescribed standards. 

Grab sample were also collected from the Sequential] Batch Reactor (SBR) tank for 

MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 300 

mg/l (Designed value: 5000 mg/l) and concentration of MLVSS: 215 mg/l (Designed 

value: 4000 mg/l) are less than the designed values, which indicates the poor 

operation of the SBR. 

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) 

at the final outlet of treated wastewater for the parameters- pH, TSS, COD, BOD 

with connectivity to PPCB & CPCB servers. During the visit, lhe OCEMS was found 

operational and variation in OCEMS reading compared with the monitored results 

was also reported which indicates the improper working / validation / calibration of 

OCEMS system. 

During the visit, it was observed that the CETP has provided sludge storage facility 

and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro 

Engineers Limited) for disposal of sludge. The CETP had disposed 1597.20 MT 

sludge during the year 2023-24 through TSDFand further, as per log book records, 

about 173 MT was stored in the premises. 

C. CETP - 15 MLD CETP- Bahadurke Road, Ludhiana, Punjab. 

IL. 

Il. 

During the visit on 22.04.2024, the CETP was found operational with the flow rate 

of 11.26 MLD. The CETP receives eMuent through dedicated underground pipeline 
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was 

informed that the CETP is discharging the treated effluent into Budha Nallah (which 
meets River Sutlej) through underground pipeline from the CETP. However, as per 
EC issued by MoEF&CC on 08.12.2014, the CETP is required to establish a Zero 
Liquid Discharge system. 

The consent under the Air Act, 198] is valid upto 31.03.2025 for the operation of 15 
MLD CETP. However, the consent under the Water Act, 1974 was valid till 
04.01.2023 and the Authorization under the Hazardous and Other Wastes 
(Management & Transboundary Movement) Rules, 2016 was valid till 04.10.2022 
for which the CETP has applied for renewal to PPCB. 

It was reported that 36 Dycing/Printing/washing units have obtained membership 
from CETP and connected to the CETP at the time of visit. It was also informed by 
the CETP operator thal inlet norms for CETP is not prescribed in the consent. 
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Grab samples were collected from the CETP during monitoring. The analysis results 
of sample collected from CETP outlet reveals that BOD: 243 mg/l (Standard: 30 
mg/l), COD: 587 mep/l (Standard: 250 mep/l), Chloride: 1904 mg/l (Standard: 1000 
mg/l) and Sulphide: 16 mp/l (Standard: 2 mp/l) exceeds the notified effluent 

discharge standards for CETP. Remaining monitored parameters are within the 
prescribed standards. 

Grab samples were collected from the Sequential Batch Reactor (SBR) tank for 
MLSS & MLVSS, The sample analysis results reveals that the concentration of 
MLSS: 2639 mg/l (Designed value: 4840 mg/l) and concentration MLVSS: 1179 
mg/l (Designed value: 3872 mg/l) are less than the designed values, which indicates 
the poor operation of the SBR. 

The CETP has installed Online Continuous Effuent Monitoring System (OCEMS) 
at the final outlet of treated efMuent for the parameters- pH, TSS, COD, BOD with 
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found 
operational and variation in OCEMS reading compared with the monitored results 
was also reported which indicates the improper working / validation / calibration of 
OCEMS system. 

During the visit, it was observed that the CETP has provided sludge storage facility 
and obtained membership from M/s Re-sustainabilily Limited (M/s Ramky Enviro 
Engineers Limited) for disposal of sludge. The CETP had disposed 602.685 MT 
Sludge during the period of 02.04.2023 to 31.03.2024, through TSDF. 

. CETP - 500 KLD CETP, Plot No. D-260-261, Phase-VII, Focal Point, 
Ludhiana, Punjab. 

During the visit on 23.04.2024, the CETP was found Operational with the flow rate 
of 450 KLD. [tis informed that the CETP receives effluent through dedicated tankers 
from member units through vehicles (56 in number} equipped with GPS system for 
carrying effluent. The CETP comprised of physico-chemical process followed by 
filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLD 
as per the consent and EC condition. 

The Air consent is valid upto 30.06.2028 and the Water consent is valid upto 
30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under 
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules, 
2016 was valid till 16.06.2021. I1 was informed that the CETP has applied for 
renewal of authorization to PPCB on 01.10.2021. 

It was reported that 1613 Electroplating industries / Metal Surface Treatment units 
have obtained membership from CETP and connected to the CETP at the time of 
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visit, [t was alsa informed by the CETP operator that inlet norms for CETP is nat prescribed in the consent, 

On the day of visit, it was observed that the (low meters are installed at RO Feed, RO Reject, Evaporators Vessels feed and Evaporator concentrate. It was reported that the CETP have not installed differential pressure pauge system at Cation-Anion and Carbon filter systems which can be used to indicate the choking/scaling of filtration system, 

During the visit, grab samples were collected from the RO outlet of CETP. The analysis result reveals that treated effluent i¢ complying with the notified discharge 
standards. Discharge of effluent from the CETP premises was not observed during 
visit. It is reported that treated effluent (RO Permeate and Condensate) is used for 
cooling tower makeup water, plantation, gardening, walering to MC parks, DC 
office, NH-95, construction work, The CETP has also made agreement with M/s 
Vardhman Special Steels Limited C-58, Focal point Phase-3, Ludhiana, to take 100 
KLD treated effluent through tankers for using in different purpose as per requirement. Furthermore, the CETP Operator has maintained the records of the 
treated effluent taken by the users for gardening, construction activities & industrial 
use and others. The CETP has established an Environmental laboratory. 

The CETP has installed OCEMS (Electromagnetic flow meter, PTZ camera) at the 
final outlet / RO permeate which is connected to CPCB/PPCB portal in compliance 
of CPCB directions. 

The CETP has installed 05 KLD STP with Moving Bed Biofilm Reactor (MBBR) 
for treatment of domestic wastewater, 

AND, NOW, THEREFORE, in exercise of powers conferred under section 18(1) (b) of 
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention and control of 
pollution) Act, 1981, Punjab Pollution Control Board (PPCB) is hereby directed to take 
appropriate action including imposing environmental compensation and to ensure that 
CETPs are operated ensuring. 

a. Operation/augmentation of the treatment system, appropriately, so as to meet the 
prescribed discharge standards and to comply with the disposal condition mentioned 
in the Environmental clearance by MoEF & CC dated 03.05.2013 and 08.12.2014 in 
the aforesaid 40 MLD, 50 MLD and 15 MLD CETPs. Further, to stop discharging 
of treated eMuent into Buddha Nallah from the 50 MLD CETP, 40 MLD CETP and 
15 MLD CETPs. 
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b, With valid consent under the Water Act-1974 / Authorization under the Hazardous 

and Other Wastes (Management & Transboundary Movement) Rules, 2016 from 

PPCB and comply with all the conditions mentioned thereof. 

° Undertaking regular calibration, maintenance and validation of the OCEMS 

analysers as per standard operating procedures/recommendations of the suppliers, so 

as to ensure generalion of continuous & reliable data. 

Further, PPCB is also hereby directed: 

a. To prescribe disposal condition to respective CETPs in accordance with the 
Environmental clearance by MoEF&CC dated 03.05.2013 and 08.12.2014. 

b. To prescribe the inlet standard for CETP in accordance to the CETP notification 
dated 01.01.2016. 

c. To regularly undertake verification of member industries of the CETP for ensuring 
Proper operation of PETP/ETP by individual member industry. 

The action taken by PPCB be intimated to CPCB within 15 days of receipt of these 
directions. 

(Bharat Kumar Sharma) 

Member Secretary 

Copy to: ohn 

1. The Chairman i for information, please. 
Punjab Pollution Control Board 
Vatavaran Bhawan, Nabha Road 

Patiala Punjab 

2, The Additional Secretary (CP Division) : for information, please. 
Ministry of Environment, Forests & Climate 
Change, 

Prithvi Wing, 2° Floor, Indira Paryavaran 
Bhawan, Jor Bagh Road, 

New Delhi-110 003. 
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Ames ne eae 

The Reglonal Director (Chandigarh) 

Central Pollution Control Bonrd 

BSNI, Telephone Exchange, 2" Floor 

Sector -— 49C, Chandigarh - 160047 

Divisional Head, WQM-1, 

CPCB, Delhi 

Divisional Head, IPC-VI, 

CPCB, Delhi 

Divisional Head, IT 

CPCB, Delhi 

64 

for follow-up, please, 

for information, please. 

for information, please. 

for uploading on CPCA Ne 

website, please. 

Pe 

(Bharat Kumar Sharma) 

Ese — 
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<new PUNJAB POLLUTION CONTROL BOARD 74, Ltestyle to. 
FS Environmen 

Zonal Office-Il, E-648-13, Back Side CICU Office, Phase-$, Focal Point, Ludhiana 
£-moaik seezo2idhppcb@yahoo.cam Ph No OF6E-2670141 

No. PPCB/SEE/ZO-2/LDH/2024f ..ssses. Regd. © Dated vaccssssneene 
lo 

1) The Chairman, . aicM8 Rave e 

Bahadur Ke Textile & Knitwear Association (SPV), RETR PB ers : 

C/o M/s Adinath Dyeing & Finishing Mills, Bahadurke Road, ast aa 0. eS feat 
Dyeing Complex, Ludhiana. > 

2) The Director, 

ae lve yeRE saaH FIs “9- LIFE 

Aynneatre — I 

Star fe 
Bahadur Ke Textile & Knitwear Association (SPV), *e2.336 iat a6 e9p 
C/o M/s Shri Balaji Finishing Mills, Bahadurke Road, 
Dyeing Complex, Ludhiana, 

Sub: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 
as amended in 1988. 

Whereas, Bahadur Ke Textile Knitwear Association (SPV for CETP) has installed and 

's operating the Common Effluent Treatment Plant (CETP) of capacity 15 MLD for treatment of 

waste water from the cluster of textiles dyeing industries located at Bahadur Ke Road in Ludhiana. 

‘And whereas, earlier the SPV was granted consents to operate under Water 

(Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Renewal/LDH3/2022/18251904 

dated 05.07.2022 and Air (Prevention & Control of Pollution) Act, 1981 vide no 

CTCA/Varied/LDH3/2023/ 20380901 dated 25.04.2023, to operate the CETP of capacity 15 MLD 

for the treatment of effluent generated from dyeing industries located at Bahadurke Road, 

Ludhiana, both the consents had expired on 04.01.2023 and 31.03.2024 respectively. 

And whereas, since the inception and commissioning, the SPV of 15 MLD capacity 

is being oursued by the Goard from time to time for the compliance of the provisions of 

environmental laws especially the Water (Prevention and Control of Pollution) Act, 1974 by way 

of issuing notices, requests, reminders and affording of opportunities of hearing before the 

Cumpetent Authority. The officers of the Board are also carrying out the monthly monitoring of 

the Cummon Effluent Treatment Plant since the commissioning of the CETP. 

And whereas, the SPV, BKTKA was given personal hearing before the Chairman of 

the Board on 16.06.2023 u/s 323-A of Water (Prevention & Control of Pollution) Act, 1974 as 

amended in 1988 for non-achievement of effluent discharge standards at final outlet of CETP. 15 

MALL After hearing the representations of the SPV and the officers of the Board and considering 

the relevant facts of the case, the Chairman of the Board has decided as under: 

) SPV shall submit a time bound proposal for up-gradation and augmentation of the CEIP 

along with PERT Chart so as lo achieve the prescribed standards as well as the standards as 

mentioned in the OPR appraised at the time of approval of financial aid received from, the 

Government for this CETP, within 30 days. 

Y SPY shall submita time bound proposal for 2nd Phase of up-pradation of CETP to Z7LD alone 

with PERE Chart as per the condition of Environmental Clearance granted by MokEF&CC, 

within $0 days, 

we
 4) shall take all necessary tie@asures to reduce the concentration of various pollutants at 

ceurce including pretreatment in the member units wherever required so as to meet with 

inlet standards of DR ual CE TP and issue necessary directions to this effect to the member 

urits. 

4. hil the upeyradation af Crip, SPV shall operate the existing ChIP with best of its ability 

adequately and officiently so as to achieve the prescribed standarcs 
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SPY Pat tego gh any the raeoval nf colanr at the final outlet of the CETP to achieve the 

desired standards as well as to the visual satisfaction. 

b SPV shall submit the performance bank guarantee of remaining amount after deduction of 

the EC i.e, (2,40,00000- 77,62,500 = 1,62,37,500) of Rs. 1,62,37,500/-, within 15 days. 
SPV shall get installed SCADA enabled flow meters with all the member units at intake supply 

(submersible pumps / MC supply / ‘other sources) having connectivity with the Online 

Monitoring System of CL 1P and access to Punjab Pollution Control Board, within one month 

to ensure that no bye pass of effluents is being operated by them, Till the installation of 

onhine meters, the mdustry shall must have EMF or mechanical meter at intake supply for 

which recard is to be maintained on day to day basis. 

S SPV shall provide flow meter, CCTV cameras and Online Monitoring Mechanism at its final 

outlet leading to Buddha Nallah, within one month. 

® Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last 

sampling) shall be imposed on the SP for not operating the CET properly and efficiently 

resulting in non-achievement of results. Regional Office-3, Ludhiana to calculate the amount 

of Environmental Compensation and obtain necessary approvals. 

10. Legal action against the SPV (CETP 15 MLO, Bahadur Ke Road, Ludhiana) and its Directors 

(M/s Bahadur Ke Textile & Knitwear Association (SPV) as well as CETP operator be initiated 

in the Competent Court of Jurisdiction. 

And whereas, the SPV has not complied with the decisions of the hearing 

mentioned above from serial no.1 to serial no, 06 as the SPV has neither submitted any proposal 

to adopt ZLD nor submitted bank guarantee of remaining amount after deduction of the EC. 

And whereas, the CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana 

for the treatment of effluent generated from the dyeing industries of Bahadurke cluster is fully 

operational since July 2020 and CETP is being regularly monitored by the Board on monthly basis. 

The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the 

CETP since its commissioning. 

And whereas, the SPV had applied for renewal of consent to operate under Water 

‘Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 

1981 and accordingly, CETP 15 MLD was visited by officer of the Board on 11.04.2024 and it was 

observed as under: 

|. CETP was in operation for the treatment of effluent generated from the member dyeing 

industries, DAF was also in line and operational. 

CETP had recently added 03 new sludge de-watering machines alongwith 02 existing sludge 

centrifuge pumps and these newly installed 03 machines were in operation and existing 02 

were in standby mode. 

the recently added 01 wood fired boiler of capacity O1TPH with cyclone separator as an 

APCD alongwith steam paddler drier was also in operation. 

4 During visit effluent was collected and sent to the Board's lab for analysis, as per the analysis 

report CETP is achieving the discharge standards prescribed by the MoEF&CC except one 

parameter ce. 1DS but it has failed to achieve stringent discharge standards prescribed by 

the Board, 

5 CPT is complying, with the provisions of the Air (Prevention & Control of Pollution) Act, 

1941 

And whereas, the SPV has falled to comply with the decisions taken during the 

personal hearing dated 16.06.2023 and to achieve stringent effluent discharge standards. Thus, 

the SPV was found violating the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 

And whereas, the SPV was granted Environmental Clearance vide MoEF&CC letter 

dated 08.12.2014 for the establishment of CETP based on Zero Liquid Discharge (ZLD). Thereafter 

a follow up meeting of Appraisal Committee an CETP was held in the MoEF&CC on 03.03.2016 
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and during the meeting it was decided that the SPV shall install CETP based on conventional 
treatment method in Ist phase and may adopt ZLD in 2nd phase. Minutes of the said meeting 
were issued vide MoEFACC letter dated 18.03.2016, but the SPV has not submitted any proposal 
Vil date to adopt 2nd phase ie, ZLD, 

And whereas, the SPV has filed appeals befare the Appellate Authority-cum 
Secretary 4 » j i y to Government of Punjab, Department of Science Tec hnolopy and Environment against 
following decisions of the Board: 

1 Imposition of EC amounting to Rs. 01 crore to the SPV vide minutes of mee 
sie oon ute: meeting dated 

5 

r | ' F ener of EC amounting to Rs. 77,625 Lacs to the SPV vide Board's no. 335 dated 
i022 

Apai i i Bainst the decision of the Board to obtain Performance Bank Guarantee of Rs. 2.4 Crores 
from the SPy. 

setieattti a whereas, hawever, above appeals filed by the SPV were decided and 

: Ppellate Authority-cum-Secretary to Government of Punjab, Department of 
Science. Technology and Environment vide orders dated 20.05.2024. 

Environmental Compensation (EC) amounting to Rs.1 crore has already been 

Heposited by the SPV and EC amounting to Rs.77.625 lacs has been recovered from the amount 

of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV. However, the SPV 

has not submitted performance bank guarantee of remaining amount after deduction of the EC 
amounting to Rs. 77.625 Lac by the Board ie. (2,40,00000 - 77,62,500 = 1,62,37,500) till date. 

The appeal filed by the SPV against this BG has already been dismissed by the Appellate Authority. 

And whereas, the SPV is not complying with the decisions of the Competent 

Authority. 

And whereas, snow cause notice forrefusal of consent to operate under the Water 

(Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an opportunity of 

personal hearing before the Chairman of the Board on 09.07.2024 postponed to 12.07.2024, 

postponed to 16.07.2024 and postponed to 23.07.2024. No one on behalf of SPV attended the 

hearing. Considering the request of the SPV, the hearing was further postponed to 09.08.2024. | 

However, no one on behalf of SPV again attended the hearing on 09.08.2024. 

And whereas, keeping in view the act and conduct of the SPV, it was observed that 

the SPV is not serious about resolving the issues / violations reported on part of the CETP and 

SPV © not attending the hearing being afforded by the Board to avoid the implementation of the 

provisions of Environmental Laws. After considering all the aspects of the case, the Chairman of 

the Board decided to proceed ex-parte and has taken the following decisions: 

1 The consent to operate applied by the SPV under the Water (Prevention & Control of 

Pollution) Act, 1974 be refused as ex-parte decision. -- 

2 Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control 

the pollution generated by the CETP, which may include taking legal action against the 

responsible persons of the SPV, to stop the transaction of the bank account of SPV with 

immediate effect, to impose the appropriate Environmental Compensation based on 

polluter pays principle and to upgrade the existing CETP to the ZLD, be issued to the SPY 

alongwilh an opportunity af personal hearing, before the Chairman of the Board 

And whereas, (he proceedings were ¢ onveyed to tie SPY vide Boards Lethon ne 

4336 4/ dated 29.U#. 4074 

And whereas, 1 Compliance to the decisions of hearing the consent lo operate 

under the Water (Prevention & Control of Pollution) Act, 1974 was refused vide no 

CIOW/Renewal/LDH3/2024/ 25402719 dated 40.08.2024, 

And whereas, in compliance of directions of the Central Manitoring Committee 

(CMC), CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej on 

02.04.2024. The CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 
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72.04.2024 and issued directions u/s 18(1)(b) of the Water (Prevention and Control of Pollution) 

Act, 1974 reparding nen compliance of four CETPs of Ludhiana. The CETP of capacity 15 MLD was 

visited by the team af CPCB and following observations were made: 

1} During the visit an 27.04 2024, the CETP was found operational with the flow rate of 

11.26MLD The CET? receives effluent through dedicated underground pipeline and the 

treatment is based on Sequential Batch Reactor (SBR) technology. It was informed that 

the CETP is discharging the treated effluent into Buddha Nallah (which meets River 

Sutlej) through underground pipeline from the CETP. However, as per EC issued by 

MoEFRCO on 08.12.2014, the CETP is required to establish a Zero Liquid Discharge 

system 

2 The consentunder the Air Act, 1981 is valid upto 31.03.2025 for the operation of 1S MLD 

CETP, However, the consent under the Water Act, 1974 was valid till 04.01.2023 and the 

Authorization under the Hazardous and Other Wastes (Management & Transboundary 

Movement) Rules, 2016 was valid till 04.10.2022 for which the CETP has applied for 

renewal to PPCB 

3. During visit, it was informed to the team that 36 Dyeing/Printing/washing units had 

obtained membership from CETP and connected to the CETP. 

4, Grab samples were collected from the CETP during monitoring. The analysis results of 

sample collected from CETP outlet reveals thats 8 OD: 243 mg/l (Standard: 30 me/!), 

COD: 587 me/l (Standard: 250 mg/l), Chloride: 1904 mg/l (Standard: 1000 mg/|) and 

Sulphide: 16 mg/l (Standard: 2 mg/l} exceeds the notified effluent discharge standards 

for CETP, Remaining monitored parameters were found within the prescribed standards, 

5. Further, the grab samples were collected from the Sequential Batch Reactor (SBR) tank 

for MLSS & MLVSS. The sample analysis results reveals that the concentration of MLSS: 

2639 me@/! [Designed value: 4840 mg/l} and concentration MLVSS: 1179 mg/! (Designed 

value’ 3872 ma/l) are less than the designed values, which indicates the poor operation 

of the SBR 

5 The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the 

final outlet of treated effluent for the parameters pH, TSS, COD, BOD with connectivity 

to PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation 

in OCEMS reading compared with the monitored results was also reported which 

indicates the improper working / validation / calibration of OCEMS system. 

7. During the visit, it was observed that the CETP has provided sludge storage facility and 

obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers 

Limited) for disposal of sludge. The CETP had disposed 602.685 MT Sludge during the 

period of 02.04.2023 to 31.03.2024, through TSOF. 

And whereas, the SPV is violating the provisions of the Water (Prevention & 

Controlof Pollution) Act, 1974 

And whereas, Environmental Engineer, Zonal Office-2, Ludhiana brought out that 

in hpht of deficiencies as observed by CPCB in operation of the CETPs of Ludhiana installed for 

dyring units on its visit on 22,04, 2024, the Central Pallution Control Board has issued directions 

fe 1#/1(b) of the Water (Prevention & Control of Pollution) Act, 1974 vide letter dated 

1, 08 7024 to fake approprate action including imposing Environmental Compensation and to 

encure that the CLEP is operated ensuring: 

#) Operation/ augmentation of the treatment system, appropriately, so as to meet the 

prescribed discharge standards and to comply with the disposal condition mentioned in the 

Lrvironmental Clearance by Moff &CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40 

MID, GO MID & 1S MID CE TPs, Further, to stop discharging of treated effluent into Buddha 

Nallah from DOMED, 40 MLD & 17> MED CETPs 
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bh) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other 
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with 
all the conditions mentioned thereof, 

C) Undertaking regular calibration, maihtenance and validation of the OCEMS analysers as per 
Standard operating procedures/recommendations of the suppliers, 50 as to ensure 
Eeneration af continuous & reliable data. 

And whereas, Punjab Pollution Control Board was further directed by Central 
Pollution Contral Board as under: 

1 To prescribe disposal condition to respective CETPs in accordance with the Environmental 
Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014, 

b To prescribe inlet Standards for CETP in accordance to the CETP notification dated 
O101 2016. : 

Jo regularly undertake verification of member industries of the CFTP for ensuring proper 

Operation of PETP/ETP by individual member industry. 
And whereas, notice to issue directions u/s 33-A of the Water (Prevention & 

Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an opportunity of 
personal hearing befare Chairman of the Board on 13.09.2024 postponed to 18.09.2024 

And whereas, Sh. Lalit Jain, Director of the SPV (CETP of 15 MLO) alongwith Sh. I.K. 

Kapila, Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written 

reply which was taken on record. The representatives stated that although the EC was obtained 
by the SPV for ZLD based treatment but later on the Project was conceived on the SBR based 
secondary level treatment. The representatives further contended that other two CETPs of 40 
MLD & SO MLD capacity were duly sanctioned without any condition / requirement for ZLD level 

treatment. Regarding the submission of Bank Guarantee as per decision of personal hearing 
affarded to the SPV by Chairman of the Board on 16.06.2023, the representatives informed that 

the SPV has challenged the said decision by way of filing appeal before the Appellate Authority 

and the decision is pending. The representatives disagreed with the technical observations as 

reported by the CPCB and did nat find the same acceptable to the SPV and insisted not to penalize 

the SPV on the basis of the said report. The representatives further informed that the SPV has 

applied for obtaining the consent to operate under the Water (Prevention & Control of Pollution) 

Act, 1974 with the Board. 

And whereas, during hearing, it was observed by the Competent Authority that 

the SPV has been constantly pursued by the Board to submit proposal for upgradation of the 

CEIP to ZLD technology in consonance with the EC conditions and thus not to discharge its 

effluent into the Buddha Nallah. However, the SPV has not taken any step in this direction. The , 

judhiana city has been declared as critically polluted area due to various reasons and one of the a 

reasons is the activities of the industrial units in violation of the environmental norms. Though 

Ihe Board has imposed EC and performance Bank Guarantee but the SPV is still violating the 

peoncen, ofthe Water (Prevention and Control of Pollution) Act, 1974. 

And whereas, the copresentatives of the SPY could not pave any satisfactory reply 

ta the observations raised during the hearing. 

And whereas, alter detailed deliberations and hearing the representatives af SPY, 

alficers of the Board and taking into consideration various factors including the seriousness of 

the issue, the Chairman of the Board observed that the objective to restrain the discharge of 

effluent into Budha Nallah cannot be achieved except with the issuance of directions, It is af! 

case to invoke the provisions of section 33-A of the Water (Prevention and Control of Pollution) 

Act, 1974 for issuance of suitable directions to the SPV operating the CETP of 15 MLD capacity at 

Bahadurke Road, Ludhiana. Hence, the Chairman of the Board in exercise of the powers 

conferred u/s 33-4 of the Water (Prevention and Control of Pollution) Act, 1974 decided to issu 

the following directions to the SPV of CETP of 15 MLD capacity: 
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Alone sxe - = POT OSES Shall roace thot the operation / aupmentation of treatment system of CETP in 
“wis 

BPECDROTER Hod ce as To cmneet wall the prescabed discharge standards and tn comply 

Veepepan, 

wath The difeeot cooehtons mentined in the Povironmentat Clearance pranted hy the Meet CFP tint, Panes! wad Climate ¢ hanpe dated O8 12 2014 
THe SPX hall inereaiatedy Cop the dir hare ofetfient fram the CEIP of ye 
HUTCH Bhallah an iy other 

> MIN Capacity 
suieface water hady 

Seda re The prereedings of the hearing were ¢ Onveyod te the industey vide bt ae LPG LT Ge | 

Wow theta the ¢ ompetent Authority of the Punjoly Pollution Control Hoard, er cconferred apan i u/s VA of the Water (P 
amended in ps 

th puny 
revention & Control af mam AGL PA a BK, Issues the following directions: 

SPAM coeur tae [hve operation / augmentation of treatment system of CETP 4, 4 tO meet with the prescribed discharge standards and to comply al canditians Mentioned in the 
vot tnvironment, Forest and Clima 

That, the Spy « 

APPLODTIALElY made en 

with the dispos 
Environmental Clearance granted by the Miretr 

te Change dated 08.12.2014, hall immediately Stop the discharge of effluent from the CETP of 15 MLD capacity into Burldha Nallah Or any other surface water body 
eof failure to compl 

Taf the Water (Prevent 

Incas ¥ with the above said directions, you are liable for action 
'on and Control of Pollution) Act 1974 as amended in 1988. 

For and on behalf of 
: 

Punjab Pollution Control Board Pndst wo. F8o4 | 
Dated 95/09 [94 

A copy of the above is forwarded to the Envir 
“trol Board, Regional Office-3, Ludhi 

Airectedto 

Onmental Engineer, Punjab Pollution 
ana for information and necessary action He is alse submit report regarding effective compliance of above said directions, within 3 days positively. 

For Rae eerrs of 
Punjab Pollution Control Board 
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